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Learned coundel M. G.8arma for the applicant.
Leave note of Mr. B.K.Jharee. '

Botices hava besn served on responderis No. <,
3 and 4.. Mo show caueo has besn autmitted.

Hoard Mr. C.farme for adsdssion. Perused the
contenta of the application and the reliefs sought.
Mpplicatien is adwitted. Written statement within six
weeks, Bowever, vacetion from 21.10.96 to 8.11.96.

List for writiten statement and further orders
on 11.)1.96,

Reard Mr, G.farm for interim order. Interiam
ovder datad 7.8.96 shall continue.
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Mr.G.“arma for the applicant. None
for the respondents. Written statsment has
not been submitted.

I..iat for written statzment and furthex
order on 22-11-96.

.,* R
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Learned counsel Mr.G.Sarma for the .
applicant. Leave note of Mr.B.K.Sharma
Railway counsel up to 30-11-96. Written
statement has not been submitted.

List for written statement and further

order on 20-12-96,
Meé&e/r
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20=~12-96 .Mr.G.sarma for the applicant.

Written statement has not been
submitted. Mr.S.%arma for Mr.B.K.
Sharma submits that the written
statement 1is almost ready and seeks
for short adjournment.

List for written statement and
further orders on 6-1-97,

Member

Learned counsel Mr G. Sarma with Mr
S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
respondent Nos.2, 3 and 4, but no written
statement has been filed. None has appeared
for them so far. Mr G. Sarma submits that
this is a matter of appointment and requires
early hearing and disposal.

List for hearing on 3.2.97. In the
meantime the respondents may submit written
statement if considered necessary.

Send copy of the order to the
respondents.

[

Mehber

Mr B.K.Sharma, learned counsel
for the respondents has got persocnal
difficulty. Mr G.Sarma, learned counsel
appearing for applicant also needs same
time to take further steps in the case.

- Accordingly we adjourn the case till

7e2.1997 .
Meégé?_ vice-Chairman
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Let this case be listed on 6.3.97 for hearing.

0.A.No.147/96

Rdéhibe? -

Let. this case be 1listed on 20.3.97 for

b

Membéfkn‘ Vice-Chairman

hearing.

We have heard Mr B.K.Sharma,learned

counsel appearing on behalf of the Railway

- administration at some length. Mr Sharma

thereafter finds it difficult to proceed in view
of lack of certain instructions. He prays for a
short adjournment, which Mr G.Sarma has no
objection. Accordingly, for the ends of justice
we allow one week time for further hearing.

List on 31.3.1997 for hearing.

Meé;r/ Vice-Chairman
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. .« +31.3.97 Bt ° the request of Mr. B.K.Sharma,
~ . B ’ -+ - learned ﬁﬁflway Counsel hearing is adjounred to
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0.A.No.147/96 ?

Mr S. Sarma, on behalf of Mr B.K.

- Sharma, who is incharge of this case, prays for

adjournment on the ground that Mr B.K. Sharma

s unable to attend court for his personal ‘reason.

Mr G. Sarma, learned counsel for the applicant,

vehemently opposed the prayer. It is informed

.that there are other coun_sel also. Mr B.K. Sharma

is incharge of the case. Considering all these

we allow adjournment to 16.4.97.
' s
Me@%%r/ Vice-Chairman

Let the case be listed on 28.4.199

. . ) bs hedlb- - for hearing.
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Mémber Vice-Chairma:
_ Let this case be listed for
hearing on 9=6=97. : AN

Any appointment made shall be
subject to the result of the case.

.4

Memb | Vice-Chairman
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15=T=9T ¥We have heard Mr.B.K.Sharine,

30.7.97

21.8.97

. learned fajlwvay counsel at a?mP‘langth.\

- Thezxeatter Mr.Sharma submits %at: ke is

unable to proeced with the’ I{‘}.;’»fwing of
.the case as certain rocofds willl have

"« ko be produced, and ho prays for time.

“Two 'weaks time allowed to which the
- Jearned counsel for the applicant &o not
have any objection.

List on 30=7«97 for hearing.

| Mombe . vice~Chairman

Mr. S.Sarma  on behalf of Mr.
B.K.Sharma, learned Railway Counsel prays for a
short adjournment on the ground of personal
difficulty of Mr. B.K.Sharma. Accordingly the
case is adjourned till 21.8.97.

b Xf

W4
Vice-Chairman
|

Mr. G.Sarma, learned counsel tor the
applicant is present. The learned Railway counsel:
pfays for some time to produce the we¥ords.

The case is adjourned till 8.9.97 for
hearing. On that:day all coungel shall remain

present, or else the case will be heard ex parte.

Kh—

Member : Vice-Chairman
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‘13-11997. - - Argument of both the counsel
'~ -are heard and concluded, Order

reserved. - | <£;¥<;/%;———)
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Vice-“haimman
1m- |
841400 Comnon order deliverad in cpen
Court. Mept in OuluNoL142}i96%: .+ Copy -

of the order shall be kept in this case.
Application is allowed. WO costu.

fember : . Vice-Chairman
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“ * .. pate of Order 2, This the 8th Day of January, 1998,

JUSTICE SHRI D.N.BARUAH.jvicE-CHAraMAN | o
'SHRI G.LoSANGLYINE, ADMINISTRATIVE MEMBER X

O.A.Noo 142/96 - S

%;ﬁ o 1. Sri B.KeDaimary cee eees Applicant
. e~ _
UeOeI & Orso ees  eee Respondents
2. O.Ae 143/96
Ms.Nirmald Das eve eees Applicant
Vg-
UeOeI & Orse soo .ss Respondent
3. O.A. 144796 coe  sae.
shri S.Goswami , Applicant
Y, =Vge
UesOul & Orse ese «se Respondents.
4. O.A. 145/96 _ v :
‘B¢ Kampala Yeka eee ese Applicant i
vVg- _ B ,
Ue0eXI & OIS, | soe e«ee Respondents ' ' )
'S, OsA. 146/96 ces  eee
Shri P.J.Das oo eee Applicant
“Vg= Do
| UseOeX & Orxse ece «eseo Respondents ; .
\/;4/0.5. 147/96 " | . K-
Shri P.K.Sarkar vee  ese Applicant B
aVg= '¥'.
UeOeI & Orse coe «se Respondents t

7. O.A. 148/96

shri T.K.Das eeo eee Applicant
aVg='
U.0.I & OrSe : oo .o+ respondent
8., O.A.N0.149/96
Shri S.Kumar coe «ee Applicant -
-Vg= ‘
UeOel & Oxse eee +eo Respondents
9, O.A. 150/96
Sshri M.Ghose - esé  eee—Applicant
g =
Ue0eI & Orse soe .s+ Respondents
contd /=
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10. O.A. 151/96

Shri P.K.Kakati see ‘eee Applicant
U.0.I & Ors, ese  eee Respondents.
11  O.A.152/96 .
Shri D.Choudhury eos +ese Applicant
st- ' v
U.OoI & Orse - coe «++ Respondents,
12. O.A. 153/96 oo cee
Shri S.K.Rai cee ees Applicant
aVg=
U.0.I & Ors. cee

XX Respondeénts.,

13, 0.A.155/96

Shri B.C.Bore X eee Applicant,
UeO0I & Ots’ coe eees Respondents.

14. O.A. 193/96
Shri Rupak Chakraborty Xy eeeo Applicant

Vg
UeO.I & Ors. oo see Respondents,
15. Ouki 42/97 f
| Sat. A.Devi eee  eee Applicant
“Vg=
U.00I & Ors, eee eee Respondents

By Advocate Mr.G.Sarma for all the petitioners,
By Advocate Mr.B.K.Sharma for all the respondents.

ORDER.

G.L+.SANGLY INE 2. ADMINISTRATIVE MEMBER,

The above 15(fifteen) Original Applications are

disposed of by this Common order as they involve the same

issue, facts and grounds,

contd /e
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2. The Railway Recruitment Board, Guwahati issued -

the Employmemt Notice No.1/95 dated 26~4-1995 for the ;,“.-

purpose of appeintment in various posts under the North
4

East Frontier Railway. In thfs:Original applications’ u?;

. are concerned with CATEGORY No.7 @ STENOGRAPHER z(Engliuh)

. 4n the scale of pay of k. 1200-2040/- mentioned in the

Employment Notice. Pursuant to the said Notice we have the
following results =~

*Date of Written Test 3 27-9-95 ‘ "
Date of Speed Test 1 04=11=95 (for 80 wepsthe)
Date of Speed Test ¢ 05-11-95 (for 60 v.pom.)
Date of Viva Voce Testy 08«11-95 '

Date of panel
approveads 09-11-95

The selection Board held the viva voce test on -
8-11-95 for the recruitment of Jr.Stenographer (Enq)
under Employment Notice No.1/95 Cat No.7 in scale .

. 1200-2040/- and has found 16(UR -10,5C-2,5T-2, .
oBC-2) candidates suitable for the said post and their
names are recommended to GM/P/N.F.Railway/ualigaon

in ORDER OF MERIT.

AGAINST UeReVACANCY

SN Roll NOe Name of Candidate
1. 810704 Anjali Devi

24 810786 | Asis Chakraborty
3. 810798 Mrityunjoy Ghosh
4. 810018 Debasish Choudhury
Se 810589 Rupak Chakraborty
6. 810777 Pradip KreSarkar
7e 810761 Nirmald Das

8, 810767 Kamala Deka . =
9, 810794 Pabitra Kr.Kakati
10. 810759 Satyanarayan Goswami

AGAINST S.C.VACANCY

1. 820123 ToKfiShna Das
2e 820246 Sanjoy Kr.Rai

AGAINST S.T.VACANCY

1. 830077 , Bi jay Ch.Baro
20 830108 _ Binoy Kr.Daimary.

AGAINST O.B.Ce. VACANCY

i 840025 _ Santosh Kumar
2. 840052 Pankaj Jyoti.Das.”

contd/="
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3. ~Faurther, the épplicants inform us in their 2
rejoinder that in response ﬁo‘the Employment Notice

2120 candidates had applied for the posts advertised and
out of them 1520 appeared in the Written Testy: 172 appeared
in the Speed Test; 47 were sent for Viva Voce. Ultimately
16 candidates were successful and were empanelled.as above.
These facts have not been refuted by the respondents. The
panel was publiahed on 9-11-1995 but no appointment of any
successful candidate was made by the'respondentsm On the
other hand employment Notice Noe«1/96 dated 20-5=96 was
issued. On 10-6=1996 the abplicants prafedsto the General

Manager, N.F.Radlway) Maligaon to issue appointment letters

at the earliest. There was no response. Conseguently, the

applicant>submitted the Oriéinal Applications seeking

direction oh the reapondengs to appoint them (the applicants)gf;

Notice for'édmission'was issued on 7-8-1996. Thereupon,
Respondent No,3, the Chairman Railway Beard, Guwahatd
published h&e_nc.aas/c/41/9o dated 5-9-1996 cancelling the
panel en.thé ground of va:ious irregularities. As a reault.
the applicahts amended the%Original applications seeking
among otheérs quashing and éetting aside of the aforesaid
NO.RRB/G/41/90 dated 5-9-1996. In the meantime in the

absence of show cause from the respondents the Original

-Application was admitted oﬁ 9-9-95,

4, The respondents justify the cancellation of the

Panel as follows 8~

*esoeodt has already been stated that the
‘selection in question pursuant to which the
applicant has staked his claim for appointment
" has already been cancelled in view of the
various irregularities found in the selection
of Junior Stenographer in scale b, 1200-2040/-
against Employment Notice No.1/95 dated ‘
26~4=95 conducted by the Railway Recruitment
Board, Guwahati, which has necessiated cance=
llation of the entire selection are as
follows:= '

‘contd/=
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e (a)

(b)

(¢c)

(d)

(e)
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In the advertisement of Jr.St.nugraﬁher.
required qualification was mentioned. only
as Matriculate without indicating’ anything
about the qualification of diplomaiin .
shorthand and type-writting. The adwettiaement
also did not stipulate production ©f Diploma

certificate. As a result, many of the candidates

4id not submit the same although they were.
qualified both in shorthand and type-wrlting
and had diploma’ certificate. However, the.
Railway Recruitment Board, Guwahati, rejected
the candidature of many eligible candidates
on the ground of non=submission of- dipaema
certificate, thereby deserving eligible ‘can=
didates were deprived of consideratien for -
selection. ;

Sample test checks revealed mistakes :l.n
totalling in the written paper and- 1n compu-
tation of marks which has resulted in empanel-

ment of candidates securing less marks and

exclusion of candidated securing more marks.

In the recrivtment process, it has been

found that all the three stages of teating.
the knowledge and quality of the candidates
have been handled by a single individual:
(Member Secretary, Railway Recruitment BOard)
instead of getting the works done by different
qualified persons as under t= .

(1) Setting of question paper for written
- test,

(1i) Selection of ,distation passage.

(144) Preparation final markaheet inclu-
ding marks for viva=voce. test only
done by MS/RRB himself without lany
signature from other two 'members.
This has raised doubts o£ malara-
ctice by MS/RRB., b

As per Board's exgant instruction 15% of
marks for written test and viva=-voce together
is required to be fixed for viva-voce. |But

in the subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test’

(300 marks) as well as viva-voce marks

(90 marks). The marks of shorthand test(300)

was therefore irregularly included in compu~ . .

ting the marks for viva-voce test, This has
allowed the selection authority undue flexi-
bility in the final allocation of marks of

a candidate though he might have secured less
marks in written test, ‘

In a number of cases it has been noted
that marks once allotted in the shorthand
transcription sheets have been over-written/
defeced and new marks allotted, obtensibly
to favour the @andidates of evaluator 8
choice.

It has been noted in some cases, that though
the shorthand dictation scripts do not con-
tain certain materials of dictated passage.
the type transcription sheets contain the
material of the dictated passage and in a REK

better way. This indicates adoption of mil-
practice in conducting the shorthand tesé.

e ]



£
(g) On a visual cheéking; it has been noted
that in certain answer scripts(Transcrip=-

tion are only illustrative and not exhaus=-
tive. In any case, with the abbve irregu-
larities detected in the selection, the
respondents were left with no other option
than to cancell the entire selection. By
deing so, no irregqularity has been commi~
tted by the respondents - rather the same

- has been done in the larger public interest

the public., The irregularities were detec-
ted upon an enquiry conducted by the g
Vigilance Deptt. of the Railway and 4in
consideration of such enquiry, the selec-

tion is question has been cancelled and

the applicant should not make any grievance
against the same,”

Se In support of the action of the respondents, Mr.B.K.

Sharma, their leabned counsel, had submitted that the
irregularities are tbo® folds, namely, before the actual test |
took place, 600 applicants had been arbitrarily excluded

from the competition bj the office of the Railwéy Recruit-

ment Board on untenable grounds, and during the entire

/ course of the actual test irregularities which vigfated the

Selection as a whole had taken place. Under these circumstan~ |

ces, according to him, the action of thé respondents in

cancelling the panel in public interest cannot be faulted
and it should be sustained.

6. The applicants have assailed the action of the

respondents in cancelling the select Panel above terming

it as illegal, arbitrary, despotic, void and not maintainable

in the eye of 1law. Mr G.sarma, learned counsel for the

applicants)pointed.out that the employment panel was cance-

lled because of allegegd malpractices or irregularities but

e

i R a2
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attributed or attributable to any of them has been cited by

the respondents in support of their acticn. Referring to
the case of Progoty Sypply and Co-operative Society Ltd.

reported in (1995) 3 GLR 327 in which it has been held to | i i

the effect that every State action must be fair and infcrmed ! '

pf reasons and administrative action must nct only be

reasonable but free frcm bias and malafideJ Mr Sarma submitted !
that the respondents had on the contrary acted otherwise in'. !
respect of the cancellation of the select panel. The expreséed %
ground for investigation was because of some alleged malprac-
tices but in the end the panel was cancelled on a contradic=

tory ground of irregularities. According to him, in the |
face cf all these , there is no escape from the conclusion . |
that the reSpondeﬁts had witﬁ‘biaé and malafide against the;

applicants, arbitrarily cancelled the panel. Further, the

respondents without giving an Oppoftunity of being heard to
the applicants before such cancellation had arbitrarily
_céncelled the panel. According to him, such action is not
sustainable in law and in this regard he'placed,reliancé onl
the case of Pradip Kumar Das .and others reported in (1985) 2x3u '
GLR 459 which was upheld in the order dated B8.5.1986 in | j !
SLP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mf
Sarma further referred toc the order dated 14.6.1996 cf this ' .

Tribunal in 0.A.N0.9 of 1993 in which after referring to

the aforesaid P.K.Das & others case and also to.D.V.Ramana
and others, 1986(4) SLR 50, the action of the respondents
to withhold appcintment of successful candidates without
giving them opportunity cf being heard was set aside and
quashed.

7. In the light of the above, we are now to consider

whether ﬁhe acticn of the respondents in cancelling the

contd/-
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select list of Junior Stenographer (English) mentioned

above is sustainable in law. It has not been shown by the

R ) e
s st 2 2T TPV
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respondents that the élleged malpractices or irregularities

e AUk

referred to above were committed or attributed or attribu-

‘table to any of the present applicants. On the other hand,

a3 LTS s

it is seen from their submission that it is the respondents
themselves who had committed the alleged malpractices or i

: - the E
irregularities. The applicants have had to suffer becausec:fé

allegeg acts of omission and/or commission of the respon-

dents. According to the respondents they had in the facts ' ;
and the circumstances of the case cancelled the select ' é
panel in larger public interest and in 6rder to bring public i
ccnfidence in the administration of the North E;st Frontier
Railway. These are indeed lofty ideals. But we are in these
OC.As concerned with the question whether on their way
towards these goals the respondents had nct traﬁpled under
foot the rights of the applicants. There is no dispute of

the fact that the select Panel was cancelled by the respon- .

dents without affcrding any opportunity of being héard to
‘the applicants before theicancellation was made. In the
case of Pradip Kumar Das and others (supra) 357 out of the
790 successful candidates whc had been empanelled were
screened out by the North East Frontier Railway on the
ground that scme malpractices were allegedly commnitted by
some of them. No opportunity of being heard was given to
them by the respondents before such action was taken. The
Hon'ble Supreme Court had held :

"It was necessary according to the rules

of fairplay and natural justice that f

these candidates who were included in '

the original select panel of 790 candi-

dates published by the Commission had

acquired a right tc get emplcyment and

therefore they were entitled to be
heard before any prejudicial action was

contd/-




;" The judgment of the High Court 3(
quashing the impugned order on the : ‘
ground that it was vitiated for non-
compliance with the rules of natural

Juastice can hardly be assailed.® ....

'Thus}iﬁgébrding to this Judgment, the selected candidate%

havo"iéaﬁired two rights, namelYa the rightto get employ;

The ﬁ;esent applicants are successful candidates who had

been ‘ panelled for appointment to the posts. They had

acquired both the aforesaid rights. The aforesaid judgment |
vﬁ'? ‘
of th’gﬁon'ble Supreme Court was rendered against the

very same N.F.Railway yet the authorities of the Railway

- é.
had chcsen to 1gnore the law laid down therein. We have no
hesitation to hold that when the respondents had cancelled

the Salect Panel without affording an opportunity of being

fﬁp the applicants before the cancellation was made,

they’fﬁ% violated both the rights of the applicants.

i
’\& '
- "\ ,!.)’: . ) X t

8. ’%Mr. «K.Sharma had submitted that the fact that 9t;he

t

applicgnts were selected and empanelled does not bind the
Railuaycauthorities to appoint the applicants to the posts.
In fac:J according to him it was clearly stipulated in the
Employment Notice itself that the selection of the candidates t 1
by the Railway Recruitment Board does not confer any right |
én th;%candiﬁates. On the other hand, according to law the
Rallway authorities nave the right to refuse appointment..
Further he had rﬂferred to para 113 of the Indfan Railway
Establishment Manual Volume I (Revised Edition 1989) in
support of his contention that selected candidates can be

refuseqqappointments. We are aware that there are law and-

rules(in this regard. The para 113 aforesaid reads thus :

P

contd.. .

. "'-‘Ww'*m_.. L - . - ; : J
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"Selection of a candidate by a Board or a
Railway administration is, however, no
guarantee of employment on the railway
which is subject to his qualifying in the
prescribed medical examination and to his

being otherwise suitable for service under
Government .” '

i

Perusal of this rule/para shows that there must exist a

fault or deficiency on the pért of a selected candidate in
order to deny him an appointment to a post under the
railway for which he was selected. In this particular case

|
however the applicants were denied appointments for nJ

fault of theirs. They had subjected themselves to the Ligours

of'thé examination and'tests:conducted by the respondents
giving out the best they could with the sole expectatibn
to come out successful within the standards set by the

respondents. No blame has been apportioned to them. They

Q,

had not also been allowed to reach the stage stipulate

in the para/rule mentioned above in order tc ascertain

whether they are suitable for appointment to the posts

It may also be mentioned heregthat the learned Raiflway
Counsel had sought time to prbduce certain records to enable

him to make submission. He was allowed time. But though he

had produéed some administrative records before us he was
unabie to produce ény answer script for the written te%t
as well as the épeed test including the passages for t%e
speed test. The'cqntentions‘of the respondeﬁts against| the
appiicanté with regard to the?answef scripté or marking

thereon are therefore not substantiated before us. }

9. We are in a éociety which upholds the supremacy cf
the rule of law. Therefore, aﬁ administrative action wLiéh
is done withou; observing due‘process cf law or the reievant
law or rules prescribed is liable to be quashed. In thl'
light of our discuséion and findings above, we are of ihe

view that the respondents had arbitrarily and illegally’

contd.. |
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cancelled the select panel. Therefore, the action ofuthe
respondents in cancelling the panel is not sustalnable i'

law. Consequently. the order No.RRB/G/41/90 dated 5- 9-96
(Annexure A.VIII) issued by the respondent N0«3 and the
Railway Board letters No. 96/E(RRB)/25/12 dated 7.8. 1995

and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned therein
insofar as they relate to category No.7 Stenographer(néglish)
of the Employment Notice No.1/95 dated 26.4.1995 are 1iéb1e
to be set aside and quashed Accordingly, they are hereby

set aside and quashed. Further, we dlrect the respondents

to complete the process of recruitment to the posts of
Stenographer (English) aforesaid in accordance w;th law and
rules within three months from the ?ate of their receip;;

of this order. | ;_
10. All the .above Original Applicat;ons are allowed
in the linesrindicated above. No order as to costse.

i
i‘ .
e.

Sd/- vice cnnmmm
$d/-~ MEMBER (m)
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1. PARTICULARS OF THE APPLICANT :

. Shri Pradip Kumar Sarkar,
C/o Shri Paresh Ch. Sarkar,
251/B. Centregl Gotanagar,
Guwaheti-11,

o,  PARTICULARS OF THE RESPONDENTS :

1. Union of Indisz represented by
the Secretary to the Govt of India,
Ministry of Ballways,
New Delhi.

2, General Lanager(P),
N.F.Railway,
Maligeon,
Guwahatl-ll

3. ., Chgirman,
Railway Recruitment Board,
Guwghati-1,

4, Member Secretary,
Railway Recruitment Board,
Guwghagti-1.

2. PARTICULARS OF THE ORDERS AGAINST WHICH THIS
 APPLICATTON IS MADE &

i. This gpplication is made for implementation
of recommendgtion of the selected candidates for appoint.
ment as sﬁendgraoher (English) in the scsgle of pay

1200 2040 vide Employment Notice No.1/95 Catevory No.7
(Annexure AJIII).

ii. . Restraining the respondents from completing
 the process of employment‘notice No.1/96 category 1
( Anmexure A.VIIIL).

iif. . = TNotification dated 05.9.96 under No.RRB/G/41/
90 issued by Shri B.Kalita, Cheirman, Railway Recruitment
Board, Guwghati cgncelling the recruitment panels of

stenogiapher, ...

Radih Kumos Zokos



stenograpber(Epglish) in scale of“m.1200~2040 under
category No.7 of Empioyment Notice No.l/éS dated 26.4.95
and Craft Teacher(Bengali Medium) in scale of 14002600
under category No.6 of Eﬁployment Notice No.3/94 dated
19.12,94 (Anngxure R.I of the written statement).

4, JURISDICTION :

. The gpplicent declare chat the subject
maptter against'Which the applicant went redressal is

within the jurisdiction of the Tribunal,

nr

5. LIMITATION : |
' The applicant further declare that the
applicatian is within the iimitation Prescribed under

Section 21 of the Administrative Tribunal's Act,1985.

6o FACTS QFTHE CASE :

6.1 ‘That the applicant is a citizen of India
and as such\he is entitled to all the rights and privileges

guaranteed under the Constitution of India.

s

6.2 | That the applicant has passed the mstricula-
tion exgmingtion in the year 1986 and B.,A., in 1993 ard

hgs obtalned dlploma in typ;ng gnd stenography. The test1~.
monlals are enclosed in this application and marked as .

Annexure A, I A.I.) and AJIT, II.

6.3 - . That the respondents No.3 mgde én,advertise;.
ment for testing candidates for stenogrgpher in the scale
of pay £.1200-2040 through adveriisement No;l/QS(Ahnexure-
‘AJIIT) where it was clearly written under the clause 12 of

general.-oooo-

Radi} Kumase Bk
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_general. instructions that the numbér of post of

stenographer may be increased or decreased. o

6.4 - . That the'applicaht in respense'to the

'advertisement mgde by the Respondents on 26.4.95, as

appeared in The Assam Tribune had .applied for the post
of stenogrgpher. The sgid advertisement runs gs Employmeﬁt
Notice No.1/95 Category 7. |

A copy of the said‘advertieemenﬁ'iseabne_

xed and marked as Annexure AJIII.

6.5 That the applicant made application for

appointment as stenographer at the scale of pay 1200-2040
giving all particulars such as academic qualification,
age proof certificste, diploma certificste in typing and .

. "

stenogrephy etc.

- 646 - ' That the respondents_being'satisfied with

the requirements of the candidgture for the poét of

stenographer ps noted above called for written test
fixing the date as 27.8.95.
A copy of the call 1etter is annexed

herew1th and marked as Annexure A IV,

6.7 _ That as per the call 1etter the applicant

appeared in the wrltten test did excellent in the

‘examlnatlon and became successful in the test and .

accordlngly the apollcant was called for speed test both
in tynlng and stenogvaphy and this was neld on 4/5 11 go,
COﬂtd es s e

s

}' fauuij}‘ Klgﬁyﬁ ;ﬁégkak-
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s
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A copy of the call letter is ennexed
herewith and marked as Ammexure AV,
6.8 That in the speed test the humble applicant

did excellent gnd accordingly he was declared successful
and tﬁereafter the appiicant was called for g viva-voce
test and in this‘test held on 8.11.95 he also became
suceessful snd was selected by the respondent No.3 and
recommended the name of the appllcant to Respondent No.2°
for app01ntment In view of increagse in vacancy, the
respondent rightly snd validly recommended the ngme of
the applicant alongw1th 15 others for app01ntment.
A copy of the sgid recommendutlon containing
the ngme ol the applicant glongwith others

is annexed herewith and mgrked as

Annexure AT,

6. 9 That the written test, speed test and

Vqu*VOCe tes* were conducted by the Railway Recruitment

Board headed by the Chainman, which is an autonomous
body like aﬂy othef'Bailway Recruitment Bogrd in the
country. Moreover, one reeﬁon31ble officer was deputed
to the selection bogrd on behslf of the Respondent No.l

and 2e

6.10 | That the applicsant begs to state that as

per advertisement dated 26.4.95, once the candidate is

~.selected after going through all the stages/tests viz

written test, speed test gnd viva-voce test and when the
name was recommended for appointment as stenographer,the

Respondent...

, ' , Rodib Wumes Lueliar
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Regpondent No.l»islduly bound to appoint the gpplicant

'in the-existing vacancy of the stenographer.

\
’

6.11 _ That the applicant begs to state that
thougﬁ fingl list of 16 candidates'inc;uding the nagme

of -the applicant i.e. Annexure A.VI was récommended on
2.11.95 to the Respondent No.2 for appointment, the
Respondent No.2 did take no action on it and the applicant
was et a loss of having not received the appointment
letter. Even the resentment/insction of the Respondent
No.2 was echoed and re-echoed in the news paper. Copy

enclosed,

6.12 " That the applicant made representafion to

the Respondent No.2 dated 10.6.96 requesting him to mgke

. appointment of the applicant.

A copy of the representation is annexed

herewith and marked as Annexure A VII.

4

1 6.13 - That while the applicant was enxiously

waiting for the.appoiﬁtment letter he was surprised to

see the advertisement letsew Notice.No.l/Qﬁ'dated 20,5.96
where the respondents wanted to test 8 candidateé. This
advertisement appeared in local news papers including
notice board and funs as category No.l. Having seen the
aévertisement, the‘anxiety of the gpplicant wés'mqltiplied
and again he approached thélféspondents and no resposge

at al; was there frbm the respondents. The\applicant

believes......

GQQMAJ} M:STAK ££MLWLM



beliéves that,sbme foul pPlay ‘may take piacelin view-_

of the advertisement No. 1/96 dated 20.5.26. ° ‘vl
A copy of the advertisement notice No. 1/96
is annexed,herewlth and marked as égggzgggr
AVIII. | -

In this comnnection, the spylicant’ begs to state that

alongwith hilm there are 15 other cand;dates~alséldulY~

recommended for appointment to the post of stenographer

~ and while none of thé recommended cgndidates is appointed,

publication of another advertisement is creating suspicion.
In this connection, thé applicant further begs to stagte '

thgt there was snother Employment Netice No;l/95 category

No.l where 21 candidates were recommended for appointment

of office clerk in the scale of pay 8.950-1500 and all of .
them were gppointéd though they were appeared‘in the

tests subsequent to the spplicant.
6.14 That ‘the applicant begs to state that the
selection of the applicant is valid only upto oneVYear

aS per existing rule of the respondents.

6.15 That the applicant beg to state that

‘respondents by the notlflcatlon dated 05.9.96 under ref.

No.RRB/G/41/90 issued by Shri’ B.Aallta,Chairman,Rallway
Recruitment Board,Guwghati has canceiled the recruitment

panels of StenogrépherﬁEnglish) in scale ps.1200-2040

-’under category No.7 ofiﬁmploymeﬁt Notice No. 1/95 dated
- 26 4. .25 and Craft Teacher(Bengali Medium) in sczle
' 15.1400-2600 under category No.6 of Employment Notice No.3/94

da‘ted.oocoo.
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dated 19.12,94 action of which has resulted mis-carriage

of justice and multiplication of illegallities.

7 GROUNDS::

7.1 For that in view of the gge selection gs
per Anmexure A,VI, the applicsnt was suré that he would
be gppointed soon under the respondents gnd as such he
did not make any attempt for,aﬁpointment in ‘sny other

department. .

7.2 For thst the gpplicent got an offer in
Apex Bank as Store Keeper and also he refused the post
of Cebin Crew of Air India, in view of the fact that

-

he has already been selected in the office of the respon-

dents.,
Two documents in this.connection are
‘o ~eénclosed and marked as Annexure A.IX & X.
73 ~ For that‘injustice will be dome to him

if iwmmediate appointment letter is not issued. Moreover,

-alongwith the gpplicant, the whole family will suffer

adversely.

7.4 For that the father of the spplicant who
has got a very'godd and recérdaﬁle service wibk retire
from the service of railﬁays and_ﬁhere~will be no
earning member to look after the family.

)

7.5 For that the gdvertisement No.1/96 as

referred in Anmexure A.VIII is ill-cenceived,confusing,

conflicting....

4
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conflicting, contradictory,inharmonebus and acting upon
it ﬁill be illegal and uncailed for ang.the'applicant
firmly believes that thié'Hon'ble Tribunal will direct

t he respondent No.2 to implement the fecommendation of

, Respondent No.3 and 4(Amexure A.VI) snd in the event of
non-issuing such direction,the gpplicant will be deprived
of the right.of éppointment ronferred upon him sfter the
selection. .

7.6 . For ﬁhat the cancellation of recruitment
panels is {llega;, arbitréry,despotic, void and not main-
tainable in the eye of law. | |

8. RELIEFS SOUGHT FOR : |

{

-

: In view of the facts and circumstances of
the case the applicant prays for the following reliefs:-
i. That the epplicant may be appointed with
jmmedigte effeet with 5 direction to give the seniority
}rém the date of‘recommendatign fbr'appointment i.e:
dated 9,11.95. | |
B , The'reépondents mgy be directed not to
implement the advertisément No.l/96(Annexure A.VIII) till
‘the applicant ié éppointed."

e To set aside and quash the cencellation of

- recruitment panels'issuEG_by the Chairman, Railway Recruit-
-menﬁ Board, Guwahgti under reference'No,RRB/G/41/90

dated 05.9.96 (Annexure R.I of the written statement).

iii, : Any other relief/feliefs éé this Hon'ble

Tribunal camsiders fit and proper.
. Contdttiﬁ
Rodib Kuaw Lo

-
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9. INTERIM RELIEF. PRAYED FOR :
i, . That during pendency of the disposal of

the application, direction may be issued to the Respondents

to appoint the applicant with immediate effect.

t

ii.” That the respondents may be directed not to
appoint stenographer against advertisement No.1/96 till

applicant is appointed.

10, WHDTHER ANY OTHER APPLICATION/PETITIOY FILED
BEFORE ANY OTHER COURT/TRIBUNAL : _

The applicant beg to state that he has

not filed any other case gpplicstion before any Court/

‘Tribunal,

11. REMIDIES EXHAUSTED :

The' gpplicant beg to state that he has
exhausted gll the remedies and there is no othér alter-
native but to approach this Hon'ble Tribunsl for-justice.

12, PARTICULARS OF THE POSTAL ORDERS :

Postgl Order No.
Date :

Issued by :
Pgyable gt

13, " An Index with.particulars of enclosures is

enclosed.
14, - PARTICULARS OF,DOCUMEN$S :

AN

As per Index.

Verification........

Redih Kurae Aoslor
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.VEBIFICATIOWN

];, Shri Pradip Kumer Sarkar, son of

Shri Paresh;Ch. Sarkar, aged about 27 years, by
caste Kayastha, by réiigion Hindu, resident of ‘Rly
Qr. No.251/B, Central Gotesnagar, Guwshsti-1l1l do here:oy
solemnly gffirm and verify tha’c. the statements mgde

~.in paragraph 1 to 6 and 8 to 14 are true to my knowle-
dge end those made in paragraph 7 of the OA are true
to my legal advice and I have not suppressel‘d ény'material

£ ac‘bs .

| AND I sign this Verificstion on this Q (i day
of - Felo  ,1997 at Guwahati.

R} Kumi Ak
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Bina Type-Writing Institution o... 808812, GOMANEELTT LA ASSEMs .conrvvnsvrreesseron nerssennn
duly passed the final examination Shorthend English or...2Q0a 24 BAEHEYdurirrcerirsons s

words per minute, ‘ i
| CONSIDER HIM /q!'DOUAUFIED TO UNDER-TAKE THE DUTIES OF A STENOGRAPHER,

?. 9. «a@%

R RO R

Dated. 4= . GQ5AL8... X In-charge
the..26709-1993, BINA TYPE-WRITING INSTITUTION,
{ e GOSALA

Guwahati-11
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P s s s ) MTF ASSTT. “IEACHER “GRADE-L

m RAUMWAY NOTICE - :CIAL PAPER BANKING) in scale .

P T T itnese . Medium - Railway {ligher
TTRAHIWAY RECRUITMI ! Tourary  but likely - to be - made
CGUWAHATE <7t N
B CL .o ‘ . . {
RR B GUWirHAY Station, Ruad, Guwahatl 7-810,01 i Reginnal Colleges of Education of NCERT. (iii) Competence to
a3z m:&:g«;‘"" Date: 26 4 95 i “teach through Assamese Medium, AGE : 20 to 40 years. . .
]‘::‘”‘U WMENT NOTICE NO, [ - \ ' . CATEGORY NoG.DEMONS‘RI\TOK("URESCIENCE)lll
: ) DATE OF PUBLICATION : 03 5,95 7 seule Rs. 1400-2600/+ for English/Bengall Medium Railway
CLOSING DATE : 916.05 N School, Tenporary but likely to be made permanent. NO OF
. ) o . - ’ POST : 2 (-UR, 1-8C).! QUALIFICATION : (i) lind Class .
Appications are invited in prescribed application form Bachelors Dogree with Physics, Chemistry and onesubjectout |
ehtainable fram the important Railway Stations or in-a . of Botany. Zaology, 45% umrk:s can be considered equivalent 1 5.
proformaenclosed herewith (obeneatly y ped) in astandard | t Ind Class where there, i no demarcation of class in ]q
size- thivk paper, only one side) for the fn'llm_ving temporary Rachelors .Degree. (i) University Degree/ Diploma in 43
pusts likely to he permanent on the Northeast. Frontiee ‘Education/ Teaching ar 4 years integrated Degree course in :
Railway. Applications complete in all respeets along with ) regional colleges of Education of NCERT. (iii) Competence to .
required enclosures should besent to the Assistant Secretary, \ teach through English and Bengali Medium, AGE :20 to 40 ¥t
Railway Recruitment i%«;:}__rd._St_n.tion_Rgﬂ,(zuwa[l_'g\_;_ijBLQQ_l_, " years. . : Y
“Jsam der enrtificate of pusting o us to reach the Boars NAEREGORYNG. 7: STENOGRAPHER: (ENGLISH) Inscalg | -
affice owar befure 1730 hrs, of 9,695, The applications can Hs51500-2040/4. NO OF POST: 10
. . i “ ieats " i (YR ell-cURY/r. [: 10 (UR-5, SC-2, ST-2, 0BC-1).
also he drapped in the “Application Box® kept in the RRB . QUALIFICATION : Mutriculate, SPEED : 80 .2 M.& 40 W.P
Offic e before 17240 hes of 0.6.05, EMPLOYMENT NOTICENO. | e riland and o ‘BOW.P.M. &40 W.P M.
AN CATEGORY_NQ,_ AGAINST WHICH THE.CANDIDATE |, ;;‘ ~d,‘°s” 1an 'a';‘( _‘YD‘-‘-W;:;};S fﬁspcctlg‘}elm Knowledge of )
APPLIES MUST CLEARLY BB “‘“IWEY..ONHIETQP_OFIU_E P .lll L otenography ls.an additlonal Qua xc.ation and will be ;
COVER ENVELOPES POSITIVELY, ' { iven vr{'fvam'c. AGE: 18 to 30 yeurs. ~ L
DEPARTMENT : MANAGING ‘" BRANCH : DEPARTMENT : MEDICAL ; '
ATE CON . AL : > . CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-.
CATEGORY NO. 1 : ASSTT. TEACHER GRADE -l . N _

* (BOTANY) in scale Rs 1640-2000/- for English/ Bengali 1 | NO.OF POST : 14 (UR-8, ST:2, 0BC-4). QUALIFICATION: The
Medinm Raitway Schaol. Temporary but likely to be made ‘ c:mdxfi:ucs must have passed Matriculation or its equivalent
permanent. No. OF POST - 1 (UR). QUALIFICATION : lInd ! .(-x':un‘muti(m.nudposscss acertificate as Reglstered Nul.'ucnnd
chiss Master's Degree in” Botany. (il) Udiversity Degree/ : Midwife having passed the three years course in teneral 5
Diplomain Education- Teachingor Integrated two years post ! Nurs.mg and six monfhs course in h‘hdwu'ery from'a Schoo! of

graduate course of Regiond] Colleges of Fducation of NCERT. i Nursm'g or other Insu'tutxon rec?gmsed by the Indian Nursing
(iii) Campetence to teach through English and Bengali ' Council or 8.Sc. Nursing. Candidates passing B.Sc¢ (Nursing)
Medium. AGi 1 20 to 40 years. will be given two advance increments on the merit of each

: cundidate under the sanction of competent authority. On

CATEGORY NO. 2.: ASSTT. TEACHER, GRADE.! selection, their names must be borne in the Indian State
(PHYSICS) in scale Rs. 1640-2600/- for English/ Bengali Mcdical Register. They must be uble to speak in English, Hindi,
Medium Railway Higher Secondary School. Temporary but Assamese or Bengali. AGE : Between 20 to 35 years with &
fikely to be made permanent. NO OF POST : 1 (UR). years relaxation for SC/ST candidates. Both Male/ Female
QUALIFICATION : (i) 1T Class Master's Degree in Physics. (ii) candidates can apply. * N
University Degree/ Dipluma in Education/ Teaching, or Y, NR: o . - ’
Intecrnten Lo sears post Geadnate course of Replenal i ! (i) A General Relaxation in upper age Umiis Jor all
Calle;zes of Education of NCERT, (iii) Competence to teach ! I communitics/ categorles of candidates have becn given by 2
through English and Bengali Medium. AGE : 20 to 40 Years. : years besides the age relaxation given in para-2. This

CATEGORY NO. 3 ASSTT. TEACHER GRADE-lI , relaxation Is applicable for 2 years with effect from 16.7.94.
(SCIENCE) in scale Rs 1400.2600/- for Assamese Medium ; (1) The Candidates must have acquired the essential
Haitway School, Temporary but hkely to be made permancent. . qualifications as laid down at the time of submissfon of
NO OF POST : 1 (UR). QUALIFICATION : (i) IInd class ) application. Candidates who have yet to appear at the E
Rachelors Degree with anc of the following group of subject. i examination and whose results are withheld or not declared
45" marks can be considered equivalent to 1Ind Class where . arc not eligible to apply. - - R
there is no demarcation of class in Bachelor's Degree. (i) r"j 1 GENERAL INSTRUCTION Cub o R
Phystes, Chemistry and one subject out of Maths./ Botany/ 1, ; L ABBREVIATION USED SC - Schedule Caste, ST - y
Zoology Or (ii) Botany, Zoology and one subject out of : Seheduled Tribe, UR - Un-Reserved, OBC - Other E
Phyties  Chemistry. (2) University Degree/ Diploma ?" li;wkward Class, L.P.O. - Indian Postal Order, EXSM
Fducation ’ Teaching or 4 years integrated Degree course 1n : .Ex-Scrviceman, PH-Physically handicapped. N
Regional Colleges of Education of NCERT (3) Competence to . /l" “Fhe number of vacancles shown muy be Increased or
teach through Assamese Medium. AGE: 20 to 40 years. “Jecrenscd. ; —

CATEGORY NO. 4 @ ASSTT. TEACHER. GRADE-I Ny SCCRT7ONC candidates can apply against UR posts but
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & .. ihey' will have "to compete with UR'candidates.” 1
ACCOUSTAMOY) jn seale Bs 1640.2900/- for Assamese SC-§T'OBC candidates need apply strictly against |
Steddime adway Hether Secapdary Sehool. Temporary but their respective vacancles only. - , ol
Pt b made poomarent NG OOF POST - I (ST Voo AGE LIMIT v
QUALIECATION - flzd Class Master's Degree in commerce | The age will be reckoned as on 1.5.95. The upper age
with speeial paper Beak-Keeping and Arcountancey. (ii) . limit is relaxable as under :- .
Prne e Sregrer  Dictome Pt iong - I&;",‘.‘:'j{‘;j"}- AT
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. Fallbad RECEULTMENT DOAND ¢ 1 GUHATL e =77 . .
! . LEAS .
1 ) ’ ( Under Certdficate of posting ) * .
| . Statlon Road
mm—Coreembntsd T I 01

ey BER/C/ M1/ 10
CALL LETTERsadad © CRRD FOR TnE WRLi'leN

o BRI TATION, T ISURY 1:0,__,_-"' EFPLUYMUENT
v LYTLGE N0, (] o :

a;f) ") 7 O . - / \ ‘ ‘ ;'.": {-;’:
.':hrl/:l%. / );p.(,(,(/ Ly Searlierd e
(OUK KOLL MO, L > — : AL

’ s if)/JC’/f-/ f v
Mis s Yeur “all latter/Adnlt Card for cheBeoci -?K‘i’@"'

AR

¢

written examination for the post of \.{onoSegluprAblp AU
‘ i neda b, jlOo Joqo . under Lnploymert “otuce “9-,,(77.:-_“._-..,;.
} L ategury Mo, o F on the NsF.Rallway. RSAER W

VIOUEJME OF WRITIEN EXJJUINATION 18 o8 GlViN BELOW wgantt

Lk LaY LML

-

' VEhUg -
PRYIRES -7 . / /J‘L“‘"‘ NI, YA
A COrdeety Joec e /|) /

’)l‘l”v‘ ¢ - )
/¢vl| /en }.“4.: sl - /
Sl dollaeing terms _and conditions must be poted for atrics

: :’_".’.‘u.j‘.'!“’:e'
; e

1 .o i : . ‘ cox
; " fo0 vl not be adnitted to this written examination wlthouc
! Pais Sl detror/evdod b Card and dygs_niot ddeaalé P
: B, :_J[,.Aulachl.onv

,‘ ‘v Iour eanddiclabire has ieen accepted provisionally and 1z subieat
- vocheek and b ment of all condt tidna Lald down L Ghe matd
Feod sy e Nk Lo,

Zao ot LOUIDUOT FULLELL THE CONDLTIONS a& LAl DOWN AN Trlf Sidd
] BAVOYHRYNS HOTICE, PLGE TGHOMS TELS Cdal, LETTE/ (LT (oll JNE
DI LT ek bidia
’ \
Te iyt cgecangiul aandidates in the written exmataatica will
e el aal LOn vlie 7lva=-voca tnss, -

I3 ey ) - Dt e ’ . : N
e V”J]’ et aefiriy your own travelling expence - Eol /08¢
[oRR) M «’.tl‘,':n . .
. ' ’ . , Lo s o oy I

ceo oNbTaching the Thainmnan/ke3/G:I and other officiala ol .
Vi 3/ 5 1o ) . . ~@ ur any.oudy on

. dxhanl direztly or indirectly by o candidate v i1l
ho5 sehal€ requaes-ing under econsidecation {or the reqrultrent w
e g Aaan ¥ date 4able for Usgualdfication. : the
! ‘N s . S o] i
ce a7 tne tandidetes and the pessons encayed in con stu?é *clt.
SRRt o will ne alloued inte sbe exsnination p.oad s ‘.'/'.”'1'
dineipliie and zilence nst Yo maic toined in the exiuilt, (th b "‘.;"'
T Moe enropriate cotjor will be aken in case of tocuse oty
T R Y 17

R L \Coezaminacion ha l, <to. . e Y\ u.. :
Sr PSRN DDLLGTES UL 8 ON BROIICLION OF il thees X,
WERITTTTITT IL"”‘: - Py, |‘/ Y Y OUR RIOY R I ¢ R PIIORY A t.' e ettt e o ¢ v
SHEL) Y TP AR AT, ) e MK, el Pedsa e vedd o
Do e U, . o [ - " *
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Under Cortitionte ¢f Koo ing Station Ruad %U .
Guwahnt>-1 ;

16/ A1 1Y o Datos 13/10/95

W Ihle e your Acnil Card/Gald Letter for SPEEL USST of BU wakenydf(f(c'/",

-

oL VAVAS Y G LinsT

To

Tadmitte
ut thig
Aaunit ¢
lenent

. : T
RECAULTMENT SBLACTLON FOR THE FOST OF Jfle STENGGI flendip ;gu}@c &»«kfl N

-, 7/
S Y .. ‘. \ A 7hH N
sict/sutl I/ .[{Z" «../.4‘5/ "/2.'.?.".::;....

Laniadia al B To o T oV T pees s

‘,l- { ‘) 4

Your noll Nuwber ig st 7«-"--5* o s
( i ; 7 e o~

You will ---kg/ V4 i SN .'\: o&

not bve
d for the Spood Test & ‘Viva-Voce Test withc B
€oll Letter/adiit Card, This Call letter/ B
otd hoyevor Goes Lot 1tsclf fivo any entite p
tor selootion , - '

W

SCeLE psy 1200-20404~-)CATECORY M0, 7,UNLBR EN2LOYMIPRADIP HUMAR EARKAR',

1/95 oM 418 MRBiZGST FRONTIER RAILAY . ,
1, with raference to jour appltontionortne polt MenTionod N

nhwve, in-repponsc to~tho Ewployment Notice oitud above, you aro |
hereby ndviged to attond tho offioo of Chief FPotsonnel Ofsfhoox/

Kel'o lint dwpy/Maldgaon, Guwohati=11 on 4114495 at 9430 lhrgs. for.Spoud -

Tout,

2s The Vive=~Yooe Test of tiro sucoegsful candidates of Speed
Tust will bo hold on 8,11,95 ¢ Raillwoy Reeruitment Boord,Guwnhati,

dlallon

«lll BE 1§§UBL. The Candicntes eh

-

onu,Guwahati~1, N0 SIRAIATE CHLL LETTER _FOR VIVA-VOCK Lg% -
n%‘r.ﬁnvo Thoelr roswl® on The Notloe

fonrd o3 th{y ottice on 59 6411495 end thoge candidatos who will

qunlity
Lthe Vivg

iu the spcod test of 80 words por minute should appcar for
~Voco Test on 8411,95, Therefore, your presenoce flay bo

~roqulred for wore than four deys and you ghould cowe so preparod .

Je You should bring your nll ox'l.p,in’ni cortificantos and Marik-
sheats nlung with respoctive diplowa cexrtifiocatus(d,ve Shorthand

~ & Typo)
prodien

on tho day ot Vivi=Voce TesteTho SO/ST omicicntos nlso amst.
thedr Caste/Tribe certificate nt the time of Viva-Voce tewsts

1. Reiquost for poetponmont of the Lnato of Speed test and Viva
Zcee tegt will not e considorod and no abgomtoe tost «vill Le helc.

O You are nlso directed to bring the Originrl Ci-1 lutter for .
the hritten test held on 27,8.95 ,

hy 4
Indirect

pproaching Chrirwan/IRB and or ihis Secrctari: t dircotly or
ly Ly o condicdato oxr any bedy on hig bebinly reogugsting undue

Considerntion for-thée recruitment will rencor r caucdicnte lintle
for dlsqunkitication . : . )
- Vs The candidates can give interviow elther in augiish or Hindls
‘f- H . A - . : "
N FORL SC/ST CANLIDATE 1LY ) T a
: UN ¥il0 rcn’ﬁﬁ“or: 0 E VAN LA (V]¥ J.;u;/mﬂnm.x. W0 4oyl Fildis
9 WalLwsY IN SECONL ClLiSS FROM _ o (SawefT0 G wniiald
(?‘LN.) WNL BiOf, Thiy Pass 18 nvni%nblo upto 15.l 4L
Adnthorfityt~ Wy Bo's LtoNoo B{NG)1I~-8.:/a88 /152 They Slvitors)
Nellot+l 1) You are ncvised o dncrenac the g v e o LTt e
. "Wpdog to ceme out guccosuful o tie ca it oo R ted
/ Spucd tost to Lo held on 4,11.95, (2)5.. w1 curn e p i
o wrdng attested photogtat coplos of i R lt‘f
Antey, nnd Mptdcuhecots anG ollier cortdlicrto v Lo lJ»-' t;;‘-‘

oripginal ot the time of vivo-voce tost & v o0
the gpeec test of B0 words per tdnute .
.

e

e Alald PEVPPWEG §
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i iherultment selecticn Tor the post
. : of Jl‘.::me;r‘r:zphm'(!J.'.{-,]'.l,:.'h) in

scalos Hg., 1:'3()()-4:()!1('/- under Famp Yoy -
monf, Hotjeo o, 1/ calopory o7 '

and GH/P/HIGY s T nden t No. L/227/216/ - ‘
/e /Recit e, 11 anted 7.4,95, .

Ditte f ¥rltten Tost: 27-8-95

L Pate o f Speed eyt 0%-11-95
+ Dabe «f Speed  Test: 05-11-95

Dale £ Viva Voco Teost:03. 1 0%

Dateg o f pang? approved: 09-14-95;

for 80 w,p,m,)
for 60 w.p.m,)

The sele:tion Baard he bl (o viva voee
Lest on 511,95 for the reciaitacct of Jr, Steno- “
rrapher (Fne) under Employient Nojee ?1(\.1/5’5 S
Cat.Ro,7 dn sande . 1200-2050/0 and yay found
10 (U= 10, 5¢-2, 572, 600-2) caol idates sultable for
the sajd post and their names are rcco:m:nn(l,c(l to
BPLLE  nivay Maliznon ' 0RO Q1 MR,

' AGAINSTE UL R, VACANCY

1
R] Roli o, Fomo of candidato ,/ ;
. 810704 Migall bayy
. v, Hoau Aala Chal ravorly
- 3. 810798 Mrityun joy Ghosh
he - 810018 Debasish Chowdhury
5. 810589 Rapalk Chakravorty
6. 810777 redip Kr, Sarar
fre BI0764  @limalilingy
8. 810767 Farals, Deka Coe
9. 81079y Pablira Ir, Kakaty
__-_..-19;__-_--§£92§2_-___~__§9£x'_'991‘9!39-99-3‘121"2
. AGAINSE S, ¢, VACAL LY )
i. - 820123 Ye Krishna Uag
2, 20245 Sanjoy Kr, i '
""""""""""""" AGAINST 8.7, vacaRgen T
1, " £30077 Dijay . Baro
2. ., 850108 . Lincey Kr.Daimny
"""""""""""""" S -
1. 840025 Santosht Kumar
7 91‘9929_-___..“’.‘-’.".'L‘:‘.’:i-:'-‘.‘&‘.’%;':cl.{* A
| : 7./:.’75
{ l,.'f.a,.f,:(i'i.:;;/,‘/’
D g iy Joes Henmber Scc:'ctmy
o I‘S{t;'o'!/ fiazis, for Guati /Gy
.
.
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Tho Qen:xral tanager
i, Fedallluay, Mhligaom.

P

Subs Appointment to the post of *Junior .

!’ Stenographer! in pay scale of 80,1200-2040
' por nonth, v -
Sir, o

We humbly bLeg %o bring to your kind notice that
our nanes verc recorsended Uy the Rallway Recrultment
BQard/Gu%ahati for appointnent to the poat of 'Junior
Stenographort (English) in acale of pay RE¢1200=2040/=
pefe a5 published in 'The Asram Tribune' dated 12.12.95
and Enployuncent Newa' dabed 23.12.95 etce

Sir, we are eagorly maiting for a formal
sypolotinent letter wince Dacenbnar ' 95, We shall doen
11, favourahlo of your kKindly look into tho matter and
orrange to ispuo tho appolriment-letter at tho earlioeet..

] o
I
. f

Thanklng you, : ,' .ﬂ‘; ,
!

-Yours fn;thfpllyi. ,'V:
A

Dated 10.5,96 . e SAf= ’

TR b ) s i
ot
! .

e

Selccted condidate for Stenpgrﬁphgf
ol

'

, ey
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' Category No. 26 : BE (Mechanical) 7
1!} . : Y . *
[( RAILWAY NOTICE )] ’ . T Category No. 27 : Diploma in Mcch. Engineering.

. : .. . .-| Category No. 28 : Degree in Mechnmcal/Elecmc._

College:s )
N 23N Category No. 29 B. A. wuh Hmdl as elective sub_)cE
.| grduate with English as a subject plus a degree or

e K : © .~ 77|, standard of B.A. (Hons) in English and a degree or
R . «. = =+ 77| Category No. 80 : Diploma in Civil or Mechanical
) . T quald'lcauonofblplomamc;vu Engmeeringbecum .
o .. S I s , - o . > | .them.
T : : « .. | (Category No. 81: DegreelnCwu Engmeenng.
L c el mmunzcnun‘mnm BOARD : GUWAHATI . . !(:mgory No. 32: (10+2) with science and Maths. [
oo $7 7. EMPLOYMENT NOTICE NO. 1/96 ) . . Engineering also be eligible. :
STATION ROAD, GUWABATI-781001 : Category No. 33 : Minimum ITI certmtntelnDr‘{Ls !
Lo e o, DATED : 20/05/96 i " | India, NCVT) in Civil Engg."from recognised Instit
o "\_~CLOSING DATE : 30/06/96 - :

duration, Civil Engy. Diploma holders and holders
]mntutlon will also be eligible,

. Category No. 34 : Matric plus 3 yrs dlp\oma in Cl
recognised colleges.

Apphcnuons are invited in prescribed forms obtainable from any important Railway Stntlon
arin proformaapplication given below (to be neatly typed in using one sgde only in u standard a!ze
uhnck paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier
‘Railway, Applications complete in alf respects along with required enclosurés should be sent tothe

—a |t

Category No. 35 : Degree in ClVﬂ Enyg. Depanmcn
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI- Cu(,egory No. 38 : Degree in Civil Engineering Dep
781001, ASSAM under certificate of posting o as to reach the Board's office on or before 17-30 hrs, - J@Guugory No. 37 : University de reference b
(30708700 The . in the RRB Office ZLCISILy Cegres p
ufgg( 6. The applications canalsobedroppedlnthe Application Box" kept in the 1 ‘T Honours & Master Degree. The candidate should
Ebefore 17-30 hrs. of 30/06/96. - .. 1 ‘minute in English jor 26 words per minute in Hi
EMPLOYMENT NOTICE NO. AND CA’]’EGORY NO. AGAINSTWHICH THE CANDIDATE APPLIFS . prescribed educatibnal qualification. - X
! MUST CLEARLY BE WRI'ITEN ON THETOP OF'I'HE COVER ]:.NVELOPES POSITIVELY v+ | CategoryNo.38: (i) lind class Masters Degree i
' R T P . : . |- University Degree/Diploma in Education/Teachis
RY . [} .“ R . . * . '
: '(d::m('ordmzop SCALE ,'"s'm'END -~ VACANCIES . SEX gﬁmon . A;G:N . ,::::(;-isuent:fRegxonalCouegesoteducauonol‘N CE.R
e Dunmc ' . ' SR -
l ) : ‘mzms'r - ORRAY 8C ST OBC 'I‘O’I’AL 7. TRAINING 010696 Category No.39: (i) Mnd clasé Bachelors Degreev_
~ 266-'5"6/?5“‘“‘33‘ $H04¥ 013027 014 08°> Both ""”‘:‘:‘:mswsomq 1. Botany/Zoology. 46% marks car be considered |
l-, STEREN 2000-3200/ -~ Rs.2000/- .02 1= .04 Both_ 12 months ©.", 'l demarcation of class in Bachelor's Degree. (u)Umvo;i
SigGe-t ot Tl ) - -' T - | OR 4 years integrated - Degree course in regios
|3 Abpr Sgnal Inspecuar/  1400- 2300/- " Rs. ‘&i"ofl °7 (02 047U 14 “Both 24 months ’8,“"25 e Competence to teach through English and Bengali
r- /[ : ' 026 Yre ' A GENERAL RELAXATION IN UPPY
, .. 2300/, Ra. 1320/ ° oi oe oz 02 13 Both 24 months 18t025¥rs.'. | . N.B (l)

L R e ectorGntl. oo et v . S Fh . - CATEGORIES OF CANDIDATES HAVE |
6. Appr. Tele Communica" 960-1500/ Rs, 950/-. 08 03 06 06 . 23  Both 12 months lBtostn. : C RELAXATION GWEN IN PARA- 2.1}{13
i tion Maintainer/Gr.ill ! Lo ¥ ] ' WITHEFFECT FROM 4/8/96. . -
iG. Tr. Asstt. Draftsman 1200 2040/«'&5.1200/: 04 01 01 01 " 07 Bod) 12 months ' 18:.025 rs. ; NB (u) THE CANDIDATES MUST HAVE ACQU

S& tey - n . . . . . . . . .
(7. S ctare Foreman) 2m3200/- mzooq_/- Ol 0'— — 02 Both 12rmonths 2010 30¥rs. | . L}{ﬁ% D’?E“';‘N T)}gm&m &Fmﬂé
) Su . . . . e ) . e
' 8. Tpﬁ%ﬁ;ﬁgﬁﬂf )L 1400-2300/- Rs. 14007- -'oo' 0‘5 of 03 .18 Both 2 months 18to28¥m. " |-’ - WITHHELD OR NOT DECLARED ARE
!9 Tr. Asatt Draftaman .1200-2040/- mnzm/- 03 0101 0f 08 .!}oth 12 months 18 to 26 Yrs. - 1. GENERAL INBTRUCT[ON L
o e ity 3 o - 0L | Both 24w ‘,,,";,Btc.m‘;, -,| 11 ABBEEVIATION IGEn ; ‘
|G TY n,,."...,.(ﬂ.“) . TAN).B30¢0/- . Na. 1400/- ,— 4 - - L.k R 24 uathe - e heduled ST=8 ﬁ_u* e
! 11.17. Head Draftsman - - 1600-2660/- mmoo{-: 17— = o Bl izmouds! W dim "I ?PO‘:Ind‘i;\ p‘;:f;‘;’ome:dl"f“"d
12, '(lsmc)Appmntlc’ ! 1460 1440/- Rs. 1400/ 06 02 01 02 11 Both 24 monu\a 20 to zsvm. +1.2 The number of vacancies shown may be mcro
13. Commercial Apprentice 1400-1440/- Ra. 1400/+ . 08 02 02 Ql [1  Both 24 months 2o¢o28Yra_ 1.3 SC/ST/OBC candidates can apply against UT
14. Physiotherapist - °  1400-2300/: © — .~ 01 — — 01 Both - — 18t028Yr’ |- candidates. SC/ST/OBC candldata need ap|’
" 16. Staff Nurse - 1400-2600/{ -, o 13 04’02 0'_7 _ 267 Both - —y 20t0 36 Yrs. " B only. s, :
! 16.Pharmasist . 1360-2200/- — %~ 04 0101 Of ° :27 g:g: - ;".g:gszg:m " 2. AGE LIMIT . . ; .
' 17.LabAsstt - S0 . 9761640/ — - 02 <01 — . N - LS I )
' :; .IA‘;’:).'Mcchunicu ) lmzaoo/- h'xazo/- 04 0201 01. 08 Both 24months. 18t028¥rs. - | , 2.1 The uge will be reckoned as on 01.06-96. The .
Elect/DSL° - A T \ o \,éa) By b years for SC/ST candidates and by &
. 18, Tr. Deputy Shed ,,~} -20003200/- mzooo/ S ',-0‘1 <. = Ol Both I2months 20t030Yra -(b) By 6 years for Bonafide displaced Goldsn}j
" Supdt (Elect/DSL)"- [ : SR e C * *+(¢) By 10 years incase of physically handics)
" 20. Appr. Mechtniel"'- T 1400-2300/- RL]GZOI] 04 01 02 o1 . 08 , Both 24 months 18!0281’11. _(d) Upto the age 40 years for “RESERVISTS"]
. (DSL/Mech) . i ~ BRI ) 3 (e) Upto the extent of service rendered by G}
Train aminet 1320-1350/- Rs. 1320/-. iy 06 ;103 01 02, 12 Both 24 months thoZSYrs. 'f- :
g# Tma = L 12002040/-‘ nuzoom 01 :- o =': 02 . Both 12months’ law_28¥rs‘..l,- .*. "'’ Labours/substitutes provided that thef |
, mm‘n(mech_) ,-i : s o e e SR U S oo L. (continuous orbroken) subject to the con
,23. Draftsman (Mech) - 41 2300/- Rs. 1200/~ ..‘02 '{— Ol‘. < .03 * Both 24 moriths 181028 Yrs.'- K .

Administrative offices of the Railway orgg,

<

24. Appr. Junior Chemical - 13 2040/‘ Rs.1320/~, 02 ‘—- '-— (Zl‘ 03  Both lz'monu\s 18t026Yrs. 7+ v

SOSRN - tive sorieties and Institutes upto 5 ye k
& MemllurgxcalAut% ATt T R N S 7 upper age limit of 36 years whichever is J;
% :ruc ,:;Txml al‘d&nt. \ 140&2900/- R& 1400‘/ :?2 'Ol _‘- T 0 . Both l_zmonm.' 22 ,tospp,,,; (f) Upperagelumtmcaseof widows, dnorce )
Ur; ot -t ] N . . B,
" 26.Tr. l;'eputy glfop %200/ Rs. 2000/; 01 | 01 01 — 03" Both I2months 20t030Y¥rs. ° their husband but not remarried shall b;
.Suptd. (Worksho :

(g) Upto maximum age of 46 years for repaty|

27: Appr. Mechanics 1400-2300/- Rs. 1320/~ 05 -02 01 02 ,10 Both 24months 181028 Yra,

X 05 ] ¢ o - to India on or after 1st June 1963m\d i
(Workshop) ' _— e -t : . - W Pakistan (Now Bangledesh) on or after )-
28. Appr. Chief Train 2900«3290/- Rs. 2000/- 02 Ol - - 03 , Both 12 mom'hs 20t0 30 Yra. HOW 'I‘O APPLY
', Examiner ’ ’ .| . 8.1 Cendidates should anply in their own handv
, . . g 0 h 18t0 28 Y ~ . N
i?\i{;n:? A-:::\‘g?:;‘lgﬁh :iofé 2300/ oy L.r._&.mm..&}c_:i.. _&‘z:p V2 manthes 1R A 9R V: 3 ¢ pan(notin pencil) on good annlditv ninin whit.
; : ¢ i ) “mn n "M fesmnas N
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From Qur Cortespondent

BONGAIGADN, June 18-.A
weeting of the  Hongigaon

Dise: ietDevelopntent Comnittee
wus held on June 10. The
wieeting discussed the imple-
wentation of speciat health
vheckeup programme for pri-
iary school students in the
district: and nsked the Juint

"o Director of Health Services to

jirepare 8 plan to cover all the
ntirdents of 863 LP schoolsin the
dfistrict. .

Adddyecsing thr peeiing. i
Deputy  Cotanssione;  Allsd
Ahmed requested the heeds of
varlous development  depart-

,nents Lo subinit future plan of -

‘netion to develop the district

with Jocally avatlable resvurces.

‘The mesting wlso decided 0
utitise the waler resources
available In the district and the
community polytechnie scheme
of Dongaigson Polytechnic for
the benefit of the yomh

land revenve : The State
Government has dwded to
enhance -land  revenues  of

Py

o
§

LP students

.
”—

0 m e hisl e W
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SRS
..!. 1L "g./l../
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Rongagaon town as per Land
fevenae  Re-nssexsment  Act,
1926, People who want Lo subniit
objections to theenhancemantaf
" fand revenue may do so within
six weeks frum the date of
publication of rifixation natifi-
cahion inthe Assatn Giazette, says
dn official press release.
“Lawyers' resentment : The
Bongaigaon Lawyers’ Assocla
tion opposed  the move 1o
transafer the eases under Ruilway
Propertivs  (Unlawful  Pusaes.
el AT Accidint
Claime, Workmen Compensation
Act, - Consumer Forum etc to
Cuwahall. A resolution wis
adopted to (s effect in a
neeting of the Association held
ont June 7 under the president-
ship of Sri Gopud Chandra Dos.
The meeting expreased resent-
ment at the move made by the
Government without consider-
ing the difficulties and financial
lmplications fur the litigant
putdic.
Convicted for niurder : The
Session Judge, Bongaigaon, M M
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Weorlkshop on bamboo:
px es@rvatmm

CTOPS,

Prom O Cotteapundent

AZARA. June 18- A wurk
hiop onthe “necessity of bamboe
cropy and its presepyation” was
Chedd recently at the  Hortd:
culuiral Besearch Station, Kahi
wocht,

Particpating in the workshop
4 chief  puest,  Dro Aok
Nuragehta, of Gauhati Dniver:
sity, expinined the significance of
Dizzihon use, '

fiestated that bumboo ts alse
described 23 preea pold” and
yimber of the poor people’

Dy Bipin Khangie, Aosceiate
Peoi -+ of Diswonath Apri
cultatrad Coilepe andd Sif Beni-
bt Barwah, Distriee Apd
el b OHGcer o miteades?

tels
i

P UNCT TR TITY B T MR RO S
: s e el

ety B ey Cheba

3! R SN TARA T T .
[ . e '

* P-uruy:u\)(nlun, Mlnm‘:ror.:lnle
for Revenwe and Serleulture
(Ind>,

.Dhrrna ctasad ¢ The Kam-
rip distrlet enemittee of “the
Assam  Press Correspondents

BTSN B b0+ S YtV .2..,‘“.4;. r:rz.,kw
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]
'

Union staged atwwo-hour dharna

on June 7 in front of the Circle
Office of Palashari in proteyt
apninst the killings of Paeag Kr,
Dns, Executive Editor ol
Asomiya l’r'mdm Pabitra Nara-
yan Chutia, Dipak Surgiyarl and
Sanik Deuri
South Kamrup Press Club.
South Kumrup New Writers and
©Artists Association, Daithata .

" “Itibe and OBC category candi-4

ks s

Luitpariva Dal, Azara Anvarjyoti ‘.

Capphin mnd Dokhin Kumrap 2
Spreton Variahsd also
tharna,

The Koiany derrlet comom
sree nl APUE Boer sabnuited g
s G the cotupuetent

autiooty doannsimg adegsate
. au e ke jourpabads,
T T Favo o VL.

sat o,
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Sarkar cotnwicted Abdul Ralunan
of Monakocha village under |
Mamkpur  Police  Station 4o
undergo Hgorocs imprisonment
for seven years and to pay a fine -
of Rs 50,04 or in default to
undergo further - rigorous Im-
prisonment fur two years under
Scetiun 447 of 1PC for murdering
Kanteswar Das of the same-
village. ' ‘
he accused Abdul Rahman
attacked Kunteswar while
ploughing in  the - field on
Fubruany 27, 1488 a-ieh.2 Lathl,
fhe snjured Kanteswar died on
his way to the hospital. ’
$i NN Das, Public Prosecutor
apprared for the State while S
M Mghmud, advocate defended

1 3 §

[afuiEelertion |
< Hy A Stall Reporter ° !}‘
i GUWAHATI, June 18=The
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. nuthonms to appoint any of lhe

: 16 successful candidates In the; ;
post of Stenographer even afleril;
* gix months from the date of ﬁ
announcernent, of  Interview- ‘,
results, for the purpose, hasbeen ¥
Hewed by the consclous eircles 44
* heru as one more bid to deprive
" the Indigenous people of job,
opportunities in the Rollways by .
sowe vested interest efrcles,
1 Avcording to k.nowlcdbc.nblc.
sources, the Railway Recruit"
ment Board, Guwahatl, hud

dectared ten general, two ench of.

the Scheduled Caste, Scheduled /%

dates, eligible for the pust of?
Stesngriapher through a news-
papeer notification on December ?
12, 1995, Most of these jo’\‘
bu Fais were local youths.

+ B, despite there being some B
‘warancics against the posts, the
W ¥ Railviay authorities hnve‘
" peen  allegedly . showing
biteiest to ubsorb any of lhcj(
Tactected randidates, allege lhél

HEHITENY,
e

LRI

o b

Missing of a
b@]}’o re&teq;,

' ,,uo.l‘fm.,.; ;f -
S8 From Our Lorrc( ,t A
UULIAJAN June 18 = The lltv,,,
aged it between thirteen and flites. vl
_of Duliajan and al different times d .w :
created quite & sensatioi in the’ oil tf
Altogethernine boyh.allstudcl '{‘f :
of the locality, were reported missi =y
three were traced ang rescued by ‘;*"-%f‘ 4
- Alarge number ol‘pnrcnu. gua,‘aﬂq
educational Inatitutionbs of Dullaj A +
convencd by the officerdn-charge 0 f(ﬂ‘ y
June 17 to discuss the sltuation a '}Z .
prevention of further occurence orv i
The poliea have ruled out the g \‘6
ary exteemint cuttit ui the recd%?4
suopected that sume druy trafficke “6;'

lurcd these wo\csccn' boys to co '5

TR
‘The police ndminlatmuon has ,)
and guerdians 10 be alert to keep lp
thefr adolescent children and to p\ i
they go out for private luldon am::)'
" The 0.C, of Dullajan poUcu wtal

l

Bt

%
adequate stepa have bccn uken fim

minsing boys. OTCITPIRION P

~The names of the mlaulng buys l?‘;, i
Class 1X, Monoranjan Chetis (16) *§ u
Clagn 1X, Gasesh Ch, cogox(14)cw,=~ p
Class V11 and Ratul Gogol (14) Cla3f 2

v ¢
TN

j

{;4&

.e."a

W}mhdmweﬂifé‘

GUWAHATI, June la;ﬂw ,vn
Central Committee meeting of . ,,dt o

' i*lhc Assun People's Front ‘held ' v q "t"
» recently here at Karbl Bhawan |- lr. P
\ under the chairmanship of Sri £ f"
Holiram Terany, Generul Secred C|‘~L-..
tary of ASDC,.and. MLA ‘jel ,,L;'|
demanded  hmmediate’ with-* ‘& 'J"

4" drawal of Army Operation In the & .‘D(.f"‘"’

State, suys a press releasge, ™ : ,! . l

The mecting atlended by alf ¥ ‘s(
thie newly elected MLAS of ASDC Y k\
and representatives of other
constituents namely Autonomy
Demand Struggling e Forum s jl\
(ADSF) Mising Mimag- kzbung i »u;,;_'.
(MMK) 8nd cm(m), Libera- ; beviay:
. tion .+ discussed i‘zthcf poll‘;:*pl%i‘oé
“tical ‘sxtu*xtim\’!“o( the b; te 'y xRV o

h...:s
h.i
wru"‘
i

EN

'}‘»:_s.t_yemlrzz Sarma
et nrial sward

AT dane 18- e
ARRETH Cate Centee of e
P eation of Unvaeers §lndian)

»

&3
and the orgnnlsatlonul‘ posntion it l}y‘g&\
of APY sud ulao adopted APFa ) cx:' yie
= stand on the l-mnlm, Issues ar < praw
present. dr *"{
Thae mucting deseribed rene v ac s £
ed Avimy Opetutions in the State My ot
it the name of solving the GLEA 1o “ "g
problem ay ‘most unforoinate e,
bod o alage dpplgtign! funae v e ww
\' it a0
‘ ' c ol
o
]
L}
L}
t
i
;
4 ‘ i.
' |
LA
{ N
LY
1
:
' !
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v \-I}‘/\O -

o



~;.v¢,,,f; BRe prbm.e /‘:\',;:ﬁ&_(:" i *"_B - AL,

Ty o

p—

L. W Antaenaten ot Hlea Co-op, Lad, 'ﬁw ﬁ —
.,fl’ A Conperative Sectior, Govt. of Assam , /x

B\
‘ »
: ( Subsldbaed Project. . '
. ' ////A / i " - e‘
‘H .”/7(*\
QUKL TRADIP KUAAK,
,u))na , )b ‘//J 6/( H'{ul( W
(,r/nu'/f‘ j‘la/cj‘.‘.".‘.’é...
: x/// -/
. ’
Sub 1 Interviow, f
/ ' H
o are hereby requested to appear before an interview board
on //f:] .""“/....'.'/(......al_ ..... v /01\ M for the. post
ut menttoned bholow, ' ' ' !
ALL the Certificates & olhor testimeniaols will have to bhe ;
Brought algong with a brief biodata supported by a Crooased Indlan
Postel order of w. 30/- in Favoiur of Chalrman J.K. & Associates: '
Terthlen Cosop Lud,, R.G. Barunts Nond, Guwahat|-24. :
The ::c:lr:(:t?v:(l candidates will have to deposite an amount of .
b 17,200/ 8, 15,000/ &, 10,000/~ and k. 5,000/ - accordlng to '3
rhe grade as sccurity money in favour of J.K., & Associates Co=-op, ,
Chbds AU Lhe Agsam Apoy Co-op. Mank Ltd. Panbazar within the three S
days from the date of selection. Otherwige the selection will be
‘treated as cancelled. o ,
. i
1) J.L.0.
2) Time keeper , “
J) Asste. Time keeper ' .« ;
1), Store keepor - \ N , .o
1 o
0 Asstl, store keeper l y (/_,u—:'__;;,..,----”;-‘ z
el B PR /" - ‘-_
y Sty T SR
‘ /') ( /1’ W XELi .(’ 4 ;( ) O 2"‘ ( . :~".‘;‘.'
XN I\ 1y e 2 _ 4 f((/)l) )you i an’m . -1'(1\_'
{ .
. , e ( J.K. Satkja ) -oH
S ' J.K.& Associates Textilex Co-op. Ltd. ;
R.G. Baruah Road,
, Guwahati-24
bt
“L‘l"‘ ‘\\\
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i tene of the venue grven bekaw. 2V
AL V) gntyge oo treartanie) Saanaty centre cangidatesy Nrw ruuostodhmﬁ
ty Wppese ot Ledtatt . “":""f'?l

B e YT R Rt A1) atannt

"Tnm-n AN [ b Ny 93 ! ey . R
Ca s : Claty LREda ‘
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1M 0 9 [ NAME & ADDRESS AAAR T i {,%;; AT
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. MALLILAON Sudanirl I by Nt
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) 207 YOUR HlCLNl’ .;1 toed it

. 1 4 0
PH H H mﬁ“ﬂ’ﬂ‘ﬁ*’ Wi aafiReH

A sath 47

R

wadt & gEmait / Candidata’s Slgnalule " ol el

A . . : , 1":{' { -A'
qQar taa | Ve : . v '}HM vwﬁ, 4-.)g§ 1 s"l
. ‘ h., nt , . [
" 540a0NIPUI 1JU. SOCIETY . o i ‘Wg’ ..}‘;(‘v:? ; )
CoLLtozes _ e & e (m:mu w. yaedn’ b T‘WQ K
LOLULKh A |+ CANDIDATE'S SIGNATURE M i
de sLiGLN RJ8de ‘ " |10 v gned in o prose dlwm)!},}«“g“"
CaliulTa * 709 )21, o bo prosance " ;f}“ :{‘,‘}
| e SRR e Ry
PATL :.Jhs0 3PKIL 1999 . , oy 3,' At
| wufrdne & v, b it |
1 IM: ¢ e s'.' h oM, ’ . .} (.A "_“‘y o "5!
. INVIGILATOR'S SIGNATURE T} 1} | W1 ity
L e e . ' N s ' N'l: '“ ‘,3:{‘};‘:{5. ‘!
Pdn - . instructions * U f""‘.’-"““‘z
e R LR LR S I qunid wrare 31 el Pleasa bung thig calkitter in onginal with your recet passpont - ".\ L i
Q)41 (unad AT HEC WIQ | g0 w1 o ldas s @ n 8 wze phetograph hunly pasied on it. A booklet gving infornation u, j! ,n‘a wur.,',gg
tm qtie ta9ad aeaaft 4 oaf & o quar 3 st m about the typy of 1osis you wil be laking is, mloood Study mls qr.,"« g‘ 2 ’\‘\s
9 3 tooklet corctully. Coer e ﬁ ;
' ._‘ \tluf ," o}’ ',"b
’ oy ;
gtiormw & g qET 91 W weix0vw o 2GR j SRR LTS o ‘1.554
Handover this can-mtar 1o the Invigiistor in the ¢xamination hail, RERACL ‘“l-“ I %',1 ‘Irm
) 1)
wadla ] Yours faithtully, ‘ ”" Y E i
g “ r‘l \'\I A'l r”"fn!l
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(Pleasa dotach ho portion Lalow und ot & with you) - " " 5'3“ y M "I'J”ﬁ"' i
. s s s
wst-gizn ~ laterd e & A1 91 QU-§3W [ AR-INDIA ~  t &, . / 4, 2, m'[‘;' 'wi?,:ﬁ:ﬁf‘f"
AIRANDIA - Cal Iotlor 10t wintlen @agtinnation : For SC/ST énly} {5 f{ﬁu;f.’{ ‘}"-,.g!,"‘}' ¥
wn | Nane SRAUIP KIMIR SORRAR - : cey s 4‘.,‘352;[‘7}:3'-;},1{
A HILIE . Amount Fls ‘:.' ‘,',1’;}5 !
(it # sz @ nf)  (tor (eunbmsomem) ' “" PR i*‘{é}q
qandl s [ Roli o . 30270732 R 1 ;.”;fﬂ ¥
{ 'Sfagi.,s f
e
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| NO. RRB/G/41/80

{1 wU) 1N ASSIM }fuouné. Sunday, September B, 1/996 )

S

* RAILWAY RECRUITMENT
.V BOARD : GUWAHATL .

. + Date:056.9.86.
" NOTICE - °
Sub : Cancellation of Recrult-
ment .panels of Stenographer
(English) in scale Rs. 1200-

2040/- under Category No. 7 of
Employment Notice Nao. 1/86

dt. 26.4.85 and Crafll Teacher

(Bengali Medium) in scale.
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice
No. 3/84 dL. 19.12.84.

Railway Board vide their
letters No. 96/F/(RRB)/26/12
dtd. 7.8.80 and ¥6/E (RRB)/
26/13 dt. 21846 have
cancelled the Recruitment
panels ~of Stenugrapher
(English) and Craft Teacher
(BM) mentioned on the above
subject due tu various Irregu-
larities. Hence the Recruitment

panels  of Stenographer
(English) and Craft Teacher
(BM) stand cancelled. :
. (B. Kalita),
' Chairman
Railway Recruitiment Baard,
Guwahati.

RN/1328/1

e —— —— ——




Title of the case : 0. 4.No. P07 of 1996,
Shri Pradip Kumpr Sarker ... Applicent.
7

Versus

Union .of India & Ors. ...Respondents.

‘An Application under Section 19 of the Adwinistrutive
- Tribunsl's Act, 1985. ' '

INDEX

S1.Ho. Degcription of enclosures _ Page Yo,
1. . : Applicetion 1 to 8
2. Verification
- 3. Ammexure AT -'/_é

4, Annexure A,I1.1 a
5. _ Amexure A,II— — ] 2=

6. Arnexure A IITI— . /‘7 ‘

Te - Amnexure A,IV, — 65

8 - Annexure A.V .

9. ~ Amméxure A.VI A ?

10. - ' Annexure A,VII C————-——-/ g

11. Anhexure A, VIII ~/9.

12. . Ammexure A.JIX . —R 2

13, Armexure AJX 000 —— R/

by YYS— 0 — o — 9*2”—2_';1

For use in Tr.Lbunal s offlce S’

Date of flllng 14 ‘“f /’é
Reglstrutlon No. 4‘79— /@%/4

| Signature. M%

- rm W M im m M e v ) e me

PKQA._& @mm& Saukase
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1.  PARTICULARS OF.THE APPLICANT :

Shri Praedip Kumar Sarkar,

§/0 8hri Paresh Ch. Sarkar,

251/B, Central Golgnagar, C
Guwahgbi-11, - S s

2. .PABTICULABS OF THE RFSPONDENTS :

1. Unlon of Indla rebresented by
The Secretary to the Govt. of India,
Ministry of Rallways,
New_Delhi.

2. . General M.nager(P),
N.F. Ruw1lway,
Maligaon, :
‘Guwabatl—ll.

3. Chairman, L :
Railway Recruatment Board,
Guwahati-1.

4, Member Secretary,'
' Railway Recruitment Bomrd,~
‘ Guwahgtl-l. '

R PO 'PARTICULARQ OF THE ORDERS AGAINOT WHICH THIS

APPLICATION IS MADE 3

, i;: ' ., This applicatidn is made for implementation
of recommendation of the S§le6ted candidetes fér‘appointment j
gs:stenogrgphgr (English7_in,ﬁhe scele of pey $51200-2040-
'vide(EmplQYment Notice ﬁo.1/95 - Category 7 (Amnexure A.III).
~ii. . Restroining the_ respondents from completing
the process.of empléyment notice Nb.l/Qé Category 1 '
(Amnexate A.VIII). | | |

. 4, JURISDICTION L o ..

_Thevdpplicant'declare that the subject matter
‘ngainst which the gpplicent want redressel is within the
jurisdiction of the Tribunal. |

Contdasaa.o

Readih Kuros Sonka

\
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5 uIMITATION

The appllcant further declsre that the

p

application is within the_llm1b&t10n prescribed under

© gection 21 of the Administrative ‘Atrbungl's Act,1985.

6.  FACIS OF THE CASE :

Gel ‘ That the applicant is & cibizen of India
end as such he is entitled %0 all the rights and privileges

guarenteed under the Cémstitution of Indis.

6.2 " That the spplicant hes pésséd the matriculs-~

tion examination &n: bheayéan 1986 and B.A. in 1993 and
has obtained diploma in typing-and stenography.'The

testimoniols are enclosed in this epplication ond marked

as Annexure A.I, A.I.1 and A.IT.

6.3 _ ’ That the respondent No.3. made an advertise-

vment for testlng céndldates for stenogrdpher in the scale
-of pey 8.1200-2040 through advertisement No.1/95 ( Annexure-

AJIII) where it was clearly written under the clause 12

of genersl instructions that the no. of post of stenogra-

pher may be increased or decreased.

6.4 . /That‘the applicanf in response_to the
adVertisemént'made by the Respondents on 26.4195,‘&5
appeared. in The Assan Trlbune had applied for the post

of stenographer. The said advertlsement runs as umployment

Notice Mo.1/95 Cstegory 7.
, , .

A copy of the said advertisement is annexed

and marked 38 Annexure A 111,

t{&i\ %Q£T“( Qaumu(Cmmm.“..
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'é 5 m .‘,‘ Thaf the applican£ mmde applicaﬁion‘fdr.
app01ntment as stenographer at the scale of pay .
m.1200-2040 glving all p rtlculars suca as’ aCddGMIC )
quallflcatnon, age proof certlflcate, Dléloma Certlfl-
“cabe in’ typlng and stenogruphy ete..

6.6 = Thgt,the.re3pondénts being.sgtisfied with
“the requireme nts df the_candidature fbr-the-post of
'sténographét,as noted'apéve éﬁll;d for»wfitﬁen tést-i

" fixing the dete a&s 27.8.95. - '

-~

‘A copy of the call 1euter is annexed

herew;th and ma:cked us A.nneyure A IV.

é.7 L Thatlas bef ﬁhe cali letter'the applicant
appea red in the writien test did excellent in the
examlnatlon end becanme successful'ln the test snd
accordlngly the appllcant was called for speed test both
in typing and stenography and this Wus held on A/S 11.25.

A copy of the'call letter is snnexed

herewith and merked as'Annerre,A,V.

6;8 - Thet in the speed test the humble spplicant
did excellent ané accordingly he w&é déclaréﬂ'éuécéssfui~
and thereafter the epplicant was called for 8 Viva-voce'
test and in thls test held on 8.11.95 he also bec

| successful and was_selected by the respondenﬁ NO.B

and recommended the name,of thg_applicdnt té Respondenf
Nd;é for'ﬁppoinﬁment; Iﬁ view of increase in.vgcanqy;'

L | the ceceede:

y\' .
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the respondent rightly and validly recomnended the

name of the applicant clongwith 15 others for appointment.

A copy of the sald recommendation containing
the name of the applicant slongwith others
is annexed herewith and marked as ,

Annexure A,VI.

6.9 . That the written tesﬁ, spéed tes£ and
viva-voce test were conducted by the Railway Recruitment
Board headed by the Chéirhan; which is an autonomoué, _
body like sny other Railﬁay Recruitment Board in the
country. Moreover, one responsible officer was deputed
to the selection board on behalf of the Respondent

No.1l and 2.

6,10 Th~t the applicent begs to state that

ns per advertisement dated 26.4.95, once the candidate
is selected after going through all the stoges/tests
viz written test, speed test and viva-vdce test and
when the name was recommended for appoinfment as steno-
grapher, the Respondent Fo.l is duty bound to_appoint

the appiicant in the existing vacancy of the stenographer.

6.11 * That the applicent begs to state that

though fingl 1ist of 16 condidates including the name

of the gpplicant i.e. Annexure A-VI was recommended on
'9;11.95 to the Respondent No.2 for appointment, the
Respoﬁdent Fo.2 d%d,take no action on it and the‘applicant

was at a losg of huving not received the appointment

letter. Bven the resentment/inaction of the Respondent No.Z

© Rl mmm, Swm-
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. 5.4

wes ecboed and re—echoed in the news D: per. Copy

6.12. " Thsat “the applicant mede representation to
{ - . . K

the Respondent No.2 dated 10,6.96'requesting him to mgke-

. appointment of the spplicsnt.

*

A copy of the represeﬁiation is gnnexed

herewith and merked as Annexure;AeVII.

6.13  That while the applicant was pnxiously

.wﬂiting for the apﬁointment letter he was surprised to

see the advertisement Notice N0.1/96-dated.éof5.96
where the reeponden£s wanted tolies% 8 cdhdidates.
This advertisement‘aopeared in 1ocal'news'papers'iocludiog -
notiee’board and runs as cobtegory No.l. Having seen the :
adverulsement% the anxiety of the appllcrnt wes multlplled

and sgain he approached the respondents and no response

at dll was - there frem the respondenxs. The eppllcant

'belleves that gome foul pley may_teke place_xn view of
the advertisement No.1/96 deted 20.5.96.

A copy of the gdvertisement notice No.1/96

is annexed and marked os Annexure A VIII.

In this comnection, the epplicant beg to-staxe'tha
elongwith him there ere 15 other crndldstes elso duly
recommended for upp01ntment +o the post of stenographer .
and while none .of the recommended cnndldptes is appointed,
publlcrtlon of another advertlsement is creat*ng susp1c1on.'v

In this connectnoo, uhe appllcanﬁ further beg to state

_ th t there was another Employmene Hbtlce No.2/95 Category

- No. 1 where 21 cmndldates were recommendeo for app01ntment o

f‘.......‘.

Redip "&w\ Poucnsc
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el .
of offlce clerk in the scule of pay B5.950 = 1500 snd -

;ell of them were app01nted though they were eppeored
.1n the tests subsequent to the applicent

~

;

6.14 . That the appllcanz beg to «tate that, the
selecttaon of the uppllcant 1s valld only upto one year

as per exestinc rulefbf the respondent

. . GROUN b S = |

'%Jl . L For that 1n view of the selection uS per 3
.Annexure A,VI the appllcant was sure that he would oe

epp01nted soon ‘under the respondents ‘and as such he dld
not mgke . eny attempt for npp01ntment in any other

f.

depertment.

1‘7,2 ' For that the epplicant got an offer iﬁ‘
Apex Bank as Store.Keeper and also he fefused the post
.of Cabln Crew of Air Indla, in view of the fect that |
he hgs blready been’ selected in the offlce of the
}reepondenxs.- | |

| Two documents in tlls eonnection ofe

enclosed herewith and marked os Annexure A;IX '

end Annexure A.}x.,

7 3 ' For that 1n3u tice wﬁll be done,to him
if 1mmed1rte appolntment letter 1s not 1ssucd Foreover,“
‘ialongw1thfhhe applicent, the whole famlly w1ll suffer

“gadversely.

7.4 . Fot that the father of the‘épplicanm who

has got & very good and recoraable service will retire .

from.......
Rolip Kan S
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' - Tribungl considers fit and proper.

- -

L)

from the service of railways and there will be no

egrning member to look after the family.

7.5 For that the advertisement No.1/96 as

‘referred in Annexure A-VIII is ill-conceived,confusing,

conflicting, contradictory, inhermoneous and acting upon
it will be illegel and uncalled for and the applicent
firmly believes that this Hon'ble Tribunal will direct

_the respondent No.2 to implement the recommendation of

~ Respondent No.3 and 4 (Annexure A-VI) and in the event

of non-igssuing such direction, the 2pplicant will be
deprived of the right of aﬁpointment conferred upon hin

sfter the,seléction,

8.  RELIEFS SOUGHT FOR : ‘

In view of the facts and circumstences of

the case the epplicant prays for*the following reliefs :u

i. ~ That the applicant may be sppointed with
immediate effect with a direction to give the seniority

from the dste of recommendstion for gppointment i.e.

dated 9.11.95.

ii. : Rhe respondents may be‘directed not to-
implement the advertisement No.1/96 (Amnexure A.VIII)

till the applicent is appointed.-

- iid. Any other relief/reiiefs as this Hon'ble

Contd.....;v

1

Rl Kigm oo

RN
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9. INTERIM RELIEF PRAYED FOR .:
i, ‘' That during pendenconf the dispésal of

,

the applicstion, direction may be issued to the Respon-

dents to eppoint the applicent with immedinte effect.

iie - ~ That the respondents may be directed not to
"appoint stenographer egalnst advertisement No.1/96 till
.applicent is appodinted.

10.  WHETHER ANY OTHER APPLICATION/PETITION FILED
' BEFQRE_ANY OTHER COURT/TRIBUNAL : -

.The.appiicant beg to gtgﬁe'thaﬁ he hes -
not-filed any other case aﬁplication befo;e any Couft/
Tribunel., | -

11, REMIDIES EXHAUSTED : _ -

-

'The applicant-beg to state that he has
exhpusted all the remedies and there is no other alter-

native but to approach this Hon'bke Tribunsl for justice.

\

12.  PARTICULARS OF THE POSTAL ORDER :
Postal Order No. %G 4 ;- @9
Date : 23 - 54 | .
.Issued by : C/&/, @Mc}/\,./a\ .
Paysble &t ¢ ~——3 o _ ‘

13, An Index with particulpors of enclosures is

enclosed. ‘ o : '

14, PARTICULARS OF DOCUMENTS

»

As per Index.

. , - Vgrification....,..
* Readip W Fostkan

+
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VERIFICATION
I, Shri Pradip Kumar Sarker, son ofg~'
Shri Paresh Ch, Sarker, oged asbout 26 year55 by -
caste Kayesthu by rellglon Hindu, re51dent “of
Rly. Qv No. 251/B, Central Gotonpgar, Guwuhatl-ll
- do hereby solemnly offirm and verlfy that the
 statementg mede in paragraph 1 to 6 and 8 to 14
are true to my kngw%edge cnd those mpde in pa;agraph‘
‘7'of the O.A. ére-ﬁrue to my legal gdvicé and 1 have

not suppressed pny moterigl fééts.-

AND I sign this Verification.on this Y& day
of M , 1996 at Guwahati.

V Radip Kumos  Soekade



{ Date of annou

E Certify - 2

1086 | Q @

High School Leaving Certificate Examination

ncement of result 22.7.86 )

@ , : v/
S sccilif Kumas Swshos....

~Lezving az/%xaé\ wzare

i

/W i e ..

..

Ao/, dote of bt s

GUWAHATI, AssAM st REGISTRAR 11

(slifi)ae
Asstt. Audit Officer,
N. F. R1Y.

| .. '
e 24, N

..............................

(PRABIN KR. GOGOI1)

SECRETARY
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duly passed the final examination Shorthand English ot... 80 QU BEEREY D mmnivrveevscrcsrsscsarsssossns

. ords per minute,

| CONSIDER HIM/ ﬂllQ QUALIFIED TO UNDER-TAKE THE DUTIES OF A STEHOGDADHED

"'Z
Gi; Um
Dated. iz . 3034k Ge.. n~chdrge
the.. ~6'0°“H9j- BINA TYPE-WRITING INSTITUTION
Principal /(J\ﬂ7 GOSALA

Guwahati-ll

Al If‘&.'fku 43 {
BTWige e Q%‘?, (7

ZZM&X%Y&%%KXKX%&%«X%K&Z&%@%ﬁ%%&%ﬁ%ﬁ%&%%gﬁﬁﬁwﬁ&% R

Mﬁ.—»—% ‘
P01y e
Asstt. Audit Officer,

N. F. RLY.
Maligeon, Guwahati-11

- AT A et A DT ST AT AT ARG R

ek %‘W”f”mﬁ ’“N”Aﬁﬁ%%%}%%%%%% SR A R R R R Kﬁﬁﬁ%ﬁ%ﬁ%ﬁ%ﬁ*&%ﬁéi&%‘
9 O,Wm_tmg ’
No. 222, | ‘t) ‘e
!“eé .
& Regd No—640 “
. <,
@‘ ASSAM GOVT. REGISTERED 1989 'ga
GOSALA, GUWAHATI-11
DipIOMQ FOr shorthand
ENGLISH
Ceriified that  Shri / Spht Mfs...... FE2AER, ul"dr R
SON | AUGHIED | WIE OF srurs BATES B Gl BERILRT crsessrs srsnsns s e S of
Bina Type-Writing Institution ot, LGosalp, Guuahabi=11, fssame
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A 5
ﬁ\ ASSAM GOVT. REGISTERED, 1989 00
. GOSALA, GAUHATI-11
Diploma For Type-Writing
| ENGLISH
Certified that | have examined Shrif$mt/Mse. Pradip Eumar Sarkar
Son/daughteriwife of Parsah Ch, Sarksr
~ who has been trained in the BINA TYPE-WRITING INSTITUTION at Gosela,Ghy~-11.
“in type-writing ( ENGLISH) BLIND and can type 40,0 (Pourty). words
per minute. J
He/Skve. _has a fair knowledge in Tabulating work. | CONSIDER HIM/HER
QUALIFIED TO UNDER-TAKE THE DUTIES OF A TYPIST.
' Dated__Gosala, | :f \\;~NAJ "N ln-’c?:\)ége H>92-
the_ 7.%.1392. ff’ il “ .7 BINA TYPE-WRITING INSTITUTION
Principal  7¢ ;{ﬁ»ﬁ‘ \" ‘ _ - GOSALA
BTWI. - ﬂ’?/?/ﬂmf:;'ww S GAUHAT
A L e mi:__«_r.:";‘ A,({,u*is_
S, Mw
v - Asstt. Avdit
N. F. R’

Mrligpon, Guw
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;f-«,-g,—m—ﬁ,‘-ur.:_ IR “’mm,AMmW \ ((,m LL‘ of Education of NCERT. (iii) Competende pd tegch
o s through Assamese Medium. AGE : 20 to 40 yearsf 5
" e xz!(r()l’\’ NO. 5 ASSTT. TEACHE E-1
J (COMMERCE WITH SPECIAL PAPER BANKINGST scale
] T Rs 1G40-2900/- for Assamese Medium Railway Iligher
i 4 Secondary School. Temporary but likely to be made
. permanent. NO OF POST 1 1 (SC). QUALIFICATION {(i)lind
GUWAHATI Class Master's Degree in Commerce with special paper
: - _ Banking. (i1} University Degree/ Diploma in Education/
S ! . Teaching. or. Integrated two years Post Graduate course of
' Statmn. toad, Gugahat; ’7810,01 Regional Colleges of Education of NCERT. (iii) Competence to
Date : 26, 4. 95 teach through Assamese Medium. AGE : 20 to 40 years.
}J\ﬁp] (n MENT NOTICE NO. 1,95 o CATEGORY NO.6: DEMONSTRATOR (PURE SCIENCE) in
‘ DATE OF PUBL iLA)ION 03,5, QJ scale Rs. 1400-2600/- for English/Bengali Medium Railway
CLOSING DATE : 946,95 : School. Temporary but likeiy to be made permanent. NO OF
) . POST : 2 1[-UR, 1-SC); QUALIFICATION : (i) IInd Class

Applications are inviked in prescribed application f()ym Bachelors Degree with Physics , Chemistryand one subject out
“obtainable from: the nnpm'mnt Railway ’Slzm‘ons or in .a. ' of Botany.” Zoology. 45% marks can be considered equivalent
bmfnrmucn('luscdlu-re\s-st.h_(tol)e ncatl_ytyped)mastandAaxcl' ; to lInd Class where there is no demarcation of class in
size thick paper, only une side) for the f_o'llowmg temporary ' Bachelor's Degree. (ii) University Degree/ Diploma in
posts likely to be permanent on the Northeast. Frontier ‘Education/ Teaching or 4 years integrated Degree course in
Railway. Applications complete in all respects along with regional colleges of Education of NCERT. (iii) Competence to
required enclosures should be sent to the Assistant Secretary, teach through Unglxsh and Bengali Medium. AGE : 20 to 40
Railway Recruitment Board, bt.mon Road, Guwahati-781001, : vears.

“Assam under certificate of pusting So as to reach the Board's A AR O RVRR 5 ,

office on or before 17.30 hrs. of 9,6,95. The applications can ;{z‘;’w N Q{;: bj\l%OF pog,rqg?ézgé‘g é%Nbg;bg)é’é%?lf
also be dropped in the “Application Box” kept in the RRB 5’;’;1;]{‘{(_‘4[]0\] Matriculate. SPE >

Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO. ! atriculate. SPEED : 80 W.P.M. & 40 W.P.M.
AND CATEGORY NQ. AGAINST WHICH_THE CANDIDATE Q] in Shorthand and type-writing respectively. Knowledge of
APDLIES MiST CLEARLY RE WRITTEN ON THETOPOFTHE % -+ Hindi Stenography is an additional Qualification and will be
COVER ENVELOPES POSII‘IVELY i given preference, AGE : 18 to 30 years.

DEPARTMENT : MANAGING ‘P BRANCH : DEPARTMENT : MEDICAL :

CATEGORY NO. 1 : ASSTT. TEACHER GRADE -I i CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400- 2600/-.
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali NO.OF POST: 14 (UR-8, 5T-2, 0BC-4). QUALIFICATION : The.
Medium Railway School. Temporary but likely to be made czmdx.dattjs must have passed Matnculauoq or its equivalent
permanent. No. OF POST : 1 (UR). QUALIFICATION : lind ;exammatnon.and possessacertnﬁcateasRengsr,ered Nurse and
class Master's Degree in' Botany. (ii) University Degree/’ Midwife having passed the three years course in General
Diplomain Education/ Teachingor Integratéd two years post _ Nursing and six months course in Midwifery from a School of

graduate course of Regiondl Colleges of Education of NCERT. F Nursing or other Institution recognised by the Indian Nursing
(iii) Competence to teach through English and Bengali Council or B.Sc. Nursing. Candidates passing B.S_c (Nursing)
Medium, AGE : 20 to 40 years. will be given two advance increments on the merit of each

, candidate under the sanction of competent authority. On

- CATEGORY NO. 2 : ASSTT. TEACHER, GRADE.! selection, their names must be borne in the Indian State
(PHYSICS) in scale Rs. 1640-2000/- for English/ Bengali Medical Register. They must be able to spcakin English, Hindji,
Medium Railway Higher Secondary School. Temporary but : Assamese or Bengali. AGE : Between 20 to 35 years with 5
likely to be made permanent. NO OF POST : 1 (UR). | § years relaxation for SC/STcaz didates. Both Male/ Female
QUALIFICATION : (i) II Class Master’s Degree in Physics. (ii) : candidates can apply.

University Degree/ Diploma in Education/ Teaching, or Y NR: . .

Integrated two vears post Grednate conrse of Regional b (33 & Copnral Relusation in upper age Hruis fue af)
Couegss of Education of NCERY, (i) Competsane 1o teaeh 3 1 e

through Enghsh and Bengali Medium. AGL 20 to 40 Years. 1 ' ;2::‘?;;;22 c:::g:;iee s;{::ﬁgf:‘;;‘::\vi:e;:rf?nﬁi ’

CATEGORY NO. 3 : ASSTT. TEACHER GRADE-II {

(SCIENCE)l in scale Rs 1400-2600/- for Assamese Medium | g rEL‘Zzggl?rr;x?szll;;:::::sfz‘:siel?:xf;;ﬁr:?gz n:::e;g:l
Railway School. Temporary but likely to be made permanent. | i ifications lai subm £
NO OF POST . 1 01 QUALITICATION - () T class | | | Sualifatons e lad down st the tm of sumisin o
Bachelors Degree with one of the following group of subject. |. i examination and whose results are withheld or not declared
45% marks can be considercd equivalent to 1Ind Class where : are not eligible to apply. _

there is no demarcation of class in Bachelor's Degree. (i) F"& g PP ' RN
Physics, Chemistry and one subject out of Maths./ Botany/ ] ! L GENER{LL INSTRUCTION.

WSICS, S ) . - L1 ABBREVIATION USED : SC - Schedule, Caste, ST -
Zoology. Or (ii) Botany, Zoology and one subject out of S Scheduled Tribe, UR - Un.Reserved, OBC - bther
Physics/ _/C?emistry. (i) University chrBe/ Diploma ‘in - Backward Class, L.P.O- Indian Postal Order, EXSM
Education/ Teaching or 4 years integrated Degree course in i -Ex-Serviceman, .PH Physically handicapbed.

Regional Colleges of Education of NCERT (3) Competence to - i /l' 2 The number ui‘vucanc:s sho):vn may bi%ncreased or
teach through Assamese Medium. AGE : 20 to 40 years. docroased.

CATEGORY NO. 4 : ASSTT. TEACHER, GRADE-I i.: SC/ST/0BC candxdalescan applya;’amstURpoatsbut
(COMMERCE WITH SPECIAL PAPER BOOK- KEEPING & = they. will have to compete with UR ‘candidates.
ACCOUNTANCY) in scale Rs 1640-2000/- for Assamese SC/ST/OBC candidates nced apply strictly against
Medium Railway Higher Secondary School. Temporary but their respective vacancies only. ‘
likely to be made permanent. NO. OF POST : 1 (ST). ‘2, AGE LIMIT : &

. QUALIFICATION  TInd Class Master’s Degree in commerce £21 The age will be reckoned as on 1.5.95. 'Ihe upper age
with special paper Book-Keeping and_Accountancy. (ii) limit is relaxable as under :- /{ \

(2]
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( Under Certificate of posting ) ¢~ L
'Stgdéh’ 'Roaa ’

. MNé. RRB/G/41/10

CALL LETTER/AMIT CARD FOR TAE WRITTEN
EXAMINATION, CATEGURY No, A EMPLOYMENT

- NOTICE NO, - /(i

To ) / ' '
Shri/ﬂyf. /}7/.‘,{:&/’ Loy . Seen /%“L ‘o ;‘5

?ma;éu@
PRALIP KU AR

YOUR KOLL NO. is igf/o 77 oz 3 | >

*

This is Your “all letter/Admit Card for thd
written examinatian for the post of 10 S i %
in scale Rs, J200-2 94w ~ " under mployment - otice o

Category Mo, =z on the NeF.Railway. ST T e
PROGR& N * A
RXOGRAMME OF WRITTEN EXAMINATION IS AS GIV:N BELOW B g
ZaTg ! 5 6 Y TIME =
— — - . e — ! VENU‘C" 2 P

’;)2‘74. "j., "'7 /j Afu/y\ ,zl/l7 ' /0 GO %77,3 4 S Sears "ﬂ//_, /'/‘ D S'CAJC:’?/J/

W So e S =)
&e f() lf' J i - . . . ’ /6‘/7 . ]
com Dliance],‘ J\{’““Q terms and conditions must be poted for strict

lu Ye 11y I' N .
thi g (Jg_l Ylll Lot }36 ‘.adr-“ltted to this written examination withouc
b ey letlter/“dmlt,cmﬁ aNd_doWS. ROL . wldisallmeydamamemy~err ot e

mett £orm oo o)

2. "!O r Al 1 ¢
ur Cdlld$.dat‘1re has been accepted provisionally and is subjiect

£ check ang il £y
TS il 34 43 - - .
Enployiern,t+ No'vfice,, lment of all conditions laid down is the maid

. - L
Lrpr b oy NoRoT FULLEIL THE CONDITIONS &S L4LD DOWN IN THE Sédl
D0 NOT apppnnr OB PLEASE IGNORS THIS' CALL LETTER/ADMIT GaiD 4N
e Only the L.»srlcc-‘a.';sful

be ea)lug for~ candidztes in the written exmnisation will

he viva-voce tesk,

S5, ! Lo e R
v;ndfgitzgeto defrzy your own travellir?@’é-gé_nce {for UK/OBC
&B/Eﬁﬁiﬁigmg;rye Chairman/RRB/GAY and other officials of
his behalf re ’;ef,tl}’ or indlrec@:]iy .by. a candidate or a{lybody on-
Tender 5 r‘arlghqgvs"]‘n? under consz.ae;catlgn f.c_u: the reqruitment will
T Oy the ate .lable for disqualification, . .
examinas: onewf??df_’aate? and the persons engaged in cox}ﬂuct.xagm:chf
disrj_pl_{;é E ~“e allowed intc “he exanination pranises. ot:..-.ﬁ:_u
Rooms ,qsqrfanh_. S“'ane_must.be mair tained in the exaninatl {n/.:}:';-../
un.f;ai.:.‘ m;f; ;ipﬁ-late ’~'~Ct10f‘- will be -.aken in case o_f tnose -« lopiing
. 0B aoge. T “he sxamination ha 1, etc. )
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ILWgY RECRUILTMENT HOARD: 8 GUWAHATIL ,
“%U n'ider Ee'x"ft'i'z'i" 'c: zf’éé”.‘b"t“&é E4«; stin z§ f . Station Road ,:

Guwahati~1 :
'NO. RRB/G/41/9 Dates13/10/95 |

This is your 4cmit Card/Callﬂl:ettern_x’:or SPEBRD TBST of 80-&.?.4—&4/(7(/:’/‘,/4

0
\ C’ sty

e . gty

and VIVA=-VuCi TisT o

. LA -
L A
Your Roll Number ig Lg/ 2 ; 77(?"'"‘5?'{ -1 :' i, o

"~ You will not be
admitted for the Speed Test & -Viva~Voce Test withc I
Ut this €axl Letter/wduit Card, This Call letter/ |
Atdnit Catd hol.vever does not 1tself f#lve any .@ntits
lement for gelection , Y

7. £, LT

X

RECRUITMENT SELBCTION FOR THE POST OF JR. STENCGRU Reodi [ Soue $ N
SOALE Rsy 1200--2040/~)CATEGORY NJo 7,UNLER EN2LOYMIPRADIP JAURIAR SARKRA:
1/95 oN M8 NORT:HEGST FRONTIER RALLWAY o .
1. with reference to your wpplientiomr-Yor-tnée poEt AT cHed T,

above, in -regponse "oty Employment Notice cited above, you are {
hereby .adviged to attend the office 02 Chief Personnel 0fficey/” -
N, Fo Railway/Maligaon,Guwahati=11 on 4014495 at 9430 hrs. tdijpeed "

Teat. e

4

24 The Vivg~Yoce Test af the sucoessful eandidates of Speed '
;zst will be held 6n 8,11,95 rt Railwey Recrgitment ngid,Ggwahgtiy .
2tnllon Road,Guyahati=i, g% SIRARATE CALL LETTER FOR VIVA-VOCE %ﬂ
"I%&I URDs The Candicntes shaff, lnve their rosult on the Notloe -
Tonrd of th § oftice on $¥ 6,11.95 end those cancidates who will
quality in the speed test of 80 words per minute should appear for

the Viva~Voce Test on 8,11,95, Therefore, your presence may be ;
roquired for more than four days and you should come SO prepared .

Js You should bring your all ordginal certificates anc Mark-
sheets along with respective diploma certificates(i,e. Shorthand
& Type) on the day of Viva=Voce Test. The SC/ST cancicates also tmust
Procduce their Caste/Tribe certificate at the time of Viva<Voce test.

4 - Request for postponment of the Late of Speec test and Viva
Voce test will not be considered and no abgentee .test will Le helc.
Is You are also directed to bring the Originnl Ciol lctter for
the Written test hold on 278695 o

by “pproaching Chairwan/RRB and or his Secretarirt dircotly or

Indirectly by a candicate or any bedy or his bebslf requesting unduoe
Uonsideration for the recruitment will rencer r caudicnte liavle
for disquaBification . !

T The candicates can give interview either in sugiish ¢r Hindie
£ - FOR SC/ST CANLIDAT LY . ' -

v ON PHODUCTION DF ARLE Tuan ¥oU wwmwj e 141:1/&1/&5

BY RalLWaY IN SECONL-CLuSS FROM _ N (S HA T
($TNe) ¥ND BuCi, This RPass 1s available upto 15.2.4% 0 \

s -ldnthori tys~ YeBci's LteNo&( II-84/RSC/192 Tic, LBeilen)

NeBudvL1) You are acvised to inecrease the cpr wd 22 o L wile and
Wping to come out guccessful in the ciarisiof 7 o1 .5

// Spoed test tO be held on 4,11.95, (2) <. 10 ;ago « Lrected
Vo bring attested photostat copies of w:i ~.0 7. ( rtifi-
tates and Marisheets and othier certificetes .. i..a the
Original at the time of viva~voce test i. ., .n.dc. dn

the speed test of 80 words per tinute .

S ZTRIIETs
-:,; ,..*AW.:“_._ -AM

‘_A

. T . .o . . .
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Paildvwav Reerud tmont oo Guwahe bl \
sty ferudbment Doard:Guws b

sehoiundg e b

NO ., RI3 /G /CON/155 /162 /ot 1 Date: 9-1(-95

NOTICE
Subi- Racruitment selection for the post
' of Jr.stenographer(fazlish) in
scale Rg, 1200-2040/~ "under Employ~
ment Notice No,1/95 catogory No,7
and GM/P/MLG's Indent No.E/227/216/
 RIB/2/Hectt Pt,I1 datea 744,95,

-t s et

Date of Written Test: 27-8-95

Date of Speed  Tegt: 04~11-95 E for 80 w,p,m, )
Date of Speed  Post: 05-11-95 ( for 60 Wopam,)
Date ol Viva Voco Test:08<11-95 ) '
Date or paneg? approved:09-11~95

The selection Boaard held the viva voce
test on 8.11,95 for the recruitment of Jr, Steno- .
grapher (Eng) under Employment Notice No,1/95
Vat.No.7 in scale R , 1200-20%0/- and his found
16 (UR-10, SC-2,37-2,60C-2) canlidatos suitable for
the sald post and their names are recommended to

GH/P/N.F.Hailvay /Maligaon *n ORUER OF MERTT. ' /“.\\
AGAINSY U, R, VACANCY o
!
-

. SN Ro 1l Yo, Yame of candidate

1. 810704 Angali Devi

2, 810786 Agls Chakravortly

3. 81079 Mrd tyunjoy Ghosh

i, 810018 Debesish Chowdhury

5. 810589 mpak Chakravorty

6. 810777 Pradip Kr, Sarkar

g. 810767 Kamalq Deka

9. 810794 Pabitra Kr," Kakati
S 1 L §E922_9_'___~___§§EZQE§}_‘§-‘_’9£LEQﬁfSL"E_

AGAINST 3. C.VACANCY

1. 820425 . Krishna Das

2, 820246 Sanjoy, Kr, Raj
“““““ T /

i, &30077 Dijay Ci, Baro ' .

2. . 830108 Pincy XKr. Daimasry ) 7/03,‘
AGAIHST 0.1, C. _VACANCY X &

Co1. 840025 Santosh Komar \ -
e B 840052 Pankaj Jyotilys v B

( I.tw.s ;_c}f/)/

. . . Member Seeretary
Copy tg: I{}g{;‘gg/&fﬁm for Chatman/ W /Giry

J. Panel tfles O’ .
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To .
The General Manager, : o
N.F.Railway, Haligaonl. T : . o .

proo

oub. - Appointment to the post of 'Junior Stenographe
- in pay scale of m01200-2040/- per mon‘oh° -X

1

Sir :
’ We humbly beg to bring to your kind notice

that our names were recommended by,thé Railway
Recruitment BoaIQ/GuWahéti for apbointmeqt'to‘the;post.
of 'Junior Sﬁ;négrapher'(English) in scale of pay -
ps,1200-2040/~ po.m. @s published in 'Thé.AssamTribune(
dated 12.12,95 =snd 'Employment News: dated 23;12095'e£c.,
Sir,IWe are‘e&gerly walting fof-é_formal".

eppointment letter since'December'Qs° We shall deeﬁ it N
favourable of your klndly look into the matter and - -

arrenge to’ insue the appolntment letter ‘at the enrliest.-

Thenking you, :

I Yours feithfully, .
Dated : 10.6.96. o . Sd/- |
: _(gradip Kr .Sarkaxr)

(3elected cendidates of the
Junior Stenogrspher)

gl
qg‘\!y\



—— e - -

The  Assorm

ot %0

e

KK S S v TS

(XAl o~ " re

" RAILWAY RECBUH'MENT BOARD GUWAHATI
" _EMPLOYMENT NOTICE NO. 1/98 :

STATION OAD, GUWAHATI-7810901
L DATED : 20/05/96 C
‘ CLOSING DATE ; 30/06/98 -
Applications are invited in prescribed {orms obtainable from any unpox tant Railway btatlon
ar in proforma application given below (Lo be neatly typed in using one side only in a standard size
thick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier
itailway. Appllcatnons complete in all respects along with required énclosures should be sent to the

ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD, GUWAHATI- -

781001, ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs.
0f 30/06/96. The applications can also be dropp«.d in the “Application Box" keptin the RRB Office
nefore 17- 30 hrs. of 30/06/66.

EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDID ATE APELIFS -

MUST CLJ‘ARLY BE WRI'I'I’EI\ ON THE TOP OF 'I'HE COVER LNVELOPES POSITIVELY.

N F "
¢
-

CATEGORY . P :
%o NAME OF SCALE STIPEND ¥ VACANC[ES .. SEX PERIOD AGE
. THE POST - * * QF PAY ~ DURING ~7 OF’ ASON
JRAINING _UR SC ST OBC 'POTAL - TRAINING 0108988 '
" SLenographer (Eﬁg}.ﬁh)g.!mz{!()/ B E 043017027 0L ~7~08 Both h BT YIS 18 to 30 Yrs §
2x“Appr. Junior Engineer7 - - 200 ~3200]- Rs. 2000/- .02 01 01 =+ .04™ Both 12 mms 205 30 Yrs.
Sig/Gr-11 T -
3. Appr. Signal Inspecwr/ 1411}2300/- Rs. 1320/ 07 02 04 'O'P“ 14 - Both 24 months 18 to 25Yrs.
Gr.-il ' - 1360/- 3 -
4. Appr. Tele Cominum . 1400-2300/- Rs. 1320/ 07 ”02 02 02 13 Both 24 months 18 to 25 ¥rs. .,
cation Inspector/Gr.-11, oo- 13507: 2 : .
5. Appr. Tele Commumc& 950-1500/- Rs. 950/-° 08 - 03 06 06 23 Both 12 months ]Sto 25 Yrs.
tion Maintainer/Gr.-1II . .~ < b -
6. Tr. Asstt. Draﬁsman : 12002040/~' Rs. 1200/-~ 04 01 01 01 ._ 07 Both’ 12 months 18t025Yrs.
(S&T) B : ’ ’ ’ » . ’.. . ’ ."'-
7. Tr. Electric Foreman/ - 2000—32007- Rs.2000/- 01 01°~ — 02  Both " 12 months 201030 Yrs.
STA/Deputy Shop Supdt. . . P o . . . ..
8. Appr. Mechanics (Elect)  1400- 2300/ Re.1400/- 09° 0501 03 .18 Both 24 months 18to 28 Yrs.
9. Y. Asstt. Draftsman . .1200-204G/- Rs.1200/- 03°01 01 01- 06 Both 12months 18to25Yrs.
{Elect. . o, . .o o s T : .o
6o nm)mmn (Blext) - 3400-2500/- Rs. 1400/ - .03 — .- . 01, Botn 24imembe 207630 VIA.
11. Tr. Head Draftsman 1600-2660/- Rs. 1600/- 01 — — — Both 12 monuisi 26w 30Vrs.. |-
{Elect.) a St o o P R
12. Traffic Apprentice A 1400-1440/- Rs. 1400/- 06 02 01 02 11 Both 24 months 20t0 28 Yrs. ,
13. Commercial Apprentice 1400-1440/- is.1400/: 08 02 02 Ol° 11 Both “24 months 20 to 28 Yrs.
14. Physiotherapist A-'_‘. 1400-2300/- — — 01 — — — -01 ’'Beth © —/ 18t028Yrs. ‘
16, Staff Nurse 1400-2600/- — 13 04'02 07 .26 ° Both - 20t0 35 Yrs. -~
16. Pharmasist YWY 1350-2200/-  — 04 0101 0f.0 07 Both - 20t0 30 Yrs.
17. Lab Asstt. ... 9161640/ —  02---01 — . 02 ~Both \ 19t028Yrs. - -
18. App. Mechanics . 1400-2300/- Rs.1320/- 04 02 01 01. 08° Both 24 mom.hs 18 t.e28 Yrs; t
- Elect/DSL" ‘:' ,‘:)—-'. 0 e T —h e B
19. Tr. Deputy Shed~:~ ¢ s 2000-3_200/- Rs.2000/ - -01 S 0l Both lZmont.hs 20m30Yrs. .
Supdt (Elect/DSL) i " AP
20, Appr. Mechanics P 4 Rs 1320/- 04 0' 02 01 08 -, Both 24 months 18t028Ym -
(DSL/Mech) ©+ -i1 3%, (% -« -l . -
21. Appr. Train Examiner” 1320—!350/— Rs. 1320/ £ 06 I03 01 02 - 12 Both 24 months 18w28Yr3.
22, Tr. Asstt.’ Ll 12(1)—2040/-‘ Rs. 1200/-‘ o1 {2 Ol =N 02 Both 12 months 18t.028 Yrs
Dransman(mech)“ N T SR
23. Draftsman (Mech) < 1400~2300/ R.s 1200/- 02 12 01 ‘—. ) 03 Both 24 moriths 18 to 28 Yrs.~
24. Appr, Junior Chemical . 1320—2040/- ‘Rs. 1320/ 02 — = 01 03 Both 12 months 18t025 Yrs.
& Metallurgical Agstt®: * 0~ LR et N ‘ A
26.Tr. Chemical > . 7 1400- 2300/ Rs 1400/ 02 01 — -~ 08 Both 12 months 22 to.'BDY}s
& Mettellurgical Asstt. . . . i, e M-
26. Tx. Deputy Shop . 2000-3_200/- Rs. 2000/-. 01 ',01 01 — 03 30& 12 months 20030 Yrs
Suptd. (Workshop) . L v .
27: Appr. Mechanics 1400-2300/- Rs. 1320/- 05 . 02'01 02 ,10 Both 24 months 18 to 28 Yrs.
(Workshop) ! . ) Lo . )
28. Appr. Chief Train 2000-3200/- Rs. 2000/- 02 0l — — 03, Both 12months 20:030Yrs.'
Examiner . v . - , ) R
29, Hindi Asstt. Gr. I! 1400-2300/- o~ 0o — 01 ‘0,2 Both , 18 wgg‘Y,rs. !
INtn re

E" Lﬂml-r-lﬂ Qﬁ Q ;ﬂ o : ‘_m(l\ \") maontha

TETT 2403 Camevnns poaaen oote

W Anny, 'u*msr"mmﬂ‘uea TAGRRG
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L

Category No. 26 ; ‘Mch.mical)

Category No. 27 : Diloma in Mech. Engineering. §
Category No. 28 : Degree in Mech:uucaxl/Eleccnu~
College:, -
Cabegory No. 29 B.A_ with Hindi as elective sub_;eg
grduate with Eriglish as a subject plus a degree orj
standard of B.A. (Hons) in English and a degree o]
Category No. 30 : Diploma in Civil or Mechanical
q;:a.hﬁcanon ol‘anloma in Civil Engineering becom{
-them

ICabegory No. 81 : Degree in Civil Engmeermg
‘Category No. 32 : (10+2) with science and Maths, I:
Engineering also be eligible.

Categery No. 33 : Minimum ITI certificate in Dreits.,
India, NCVT) in Civil Engy. from recognised Inatity
duration. Civil Engg. Diploma holders and holders i
Inst:tutlon will also be eligible.

Category No. 24 : Matric plus 3 yrs. diploma in Ch
recognised colleges. By
Category No. 35 : Degree in Civil Engg. Departmen
Category No. 38 : Degree in Civil Engineering Depa

V gwﬁl/xtegory No. 87 : University degree preference b

Honours & Master Degree. The candidate should
Tnindte in Eiiglish Jor 25 words per minute in Hiy
prescribed educational qualification. o "y
Category No. 38 : (i) IInd class Master's Degree it

1. Umversnty Degree/Dxploma in Education/Teachis

.course of Regional Colleges of educauon ofN. C E. R ']

..medium,

Category No. 39 : ® !‘Ind class Bachelors Degree v

) Botany/Zoology 46% marks can be considered
- demarcation of class in Bachelor's Degree. (u)Umve

OR 4 years integrated - Degree course in regio:
Competence to teach through English and Bengali
: (i) A’ GENERAL RELAXATION IN UPP

© 1.’ CATEGORIES OF CANDIDATES HAVE

" RELAXATION GIVEN IN PARA 2.THIS
WITH EFFECT FROM 4/8/95. .

| NB % (ii) .THE CANDIDATES MUST HAVE ACQU

.-« LAID DOWN AT THE TIME OF SUBMI!
HAVE YET TO APPEAR AT THE E
- WITHHELD OR NOT DECLARED ARE]
1. GENERAL INSTRUCTION
1.1 ABBLEVIATION USED :
= GOESThEGHIEG Uas ste, ST=Gcheduled W 1
I.P.0. =Indian Posta.l Order.
-1.2 The number of vacancies shown may be mcu
1.3 SC/ST/0OBC candidates can apply against U
L candx@tes SC/ST/OBC ca.ndxdata need ap
only.
" 2. AGE LIMIT ) '

-

-‘ 2.1 Theage will be reckoned as on 01 06 96 The-

\/&J) By b years for SC/ST candxdates and by
. (b) By b years for Bonafide displaced Golds
*(¢) By 10 years in case of physically handict
_ '(d) Upto the age 40 yeors for “RESERVISTS’
(e) Upto the extent of service rendered by G

Labours/substitutes provided that the

- f"f . (continuousor broken) subject to the co’

-

Administrative offices of the Railway org=
. tive scrieties and Institutes upto 5 yea
upper age limit of 36 years whxchever is

(f) Upper agé limit i in case of widows, dxvorc<-
their husband but not remarried shall b
. (g) Upto maximum age of 45 years for repat
» - to India on ¢r after 1st June 1863 and
- Pakistan (Now Bangladesh) on or after
- ’I‘Q APPLY

q_Candidates grould &
T ) (not in na&ncil nn

the_r own hand
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~

N. Cooperative Sectior,
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Textiles

Co-op. Ltd. ,kﬂ
Govt. of Assam \A

----------------------------

------------------

oooooooo

Sub : Interview.

......

---------

You are hereby requested to appear before an interview board

A7t oy,

of mentioned below.

?{76}.. at ... ... J@"

A. ™ for the post

’
i
i

All the Cert:flcates & other testimonials will have to be
brought algong with a brief blodata supported by a Crossed Indian

Postel order of ps.
Textliles Co-op Ltd.,

R.G.B

30/~ in Favour of Chairman J.K. & Associates
aruah Road, Guwahati-~24.

~ !

The selected candidates w1]l have to deposite an amount of

Bs. 17,200/~ ns. 15 ,000/

the grade as security money

10, 000/— and Rs.
1n favour of J.K.

5,000/

& Associates Co-op.

according to

Ltd. At the Agsam Apex Co- -0p. Bank Ltd. Panbazar within the three

days from the date of selection.

treated as cancel led.

1) Jg.L.0.
2) Time keeper
3) Asstt. Time keeper
4) Store keeper

\5) Asstt.

Store keeper

H i =
s - K G B anwa S, a,m‘* B Ars ran

é)/b&p’/’,/ //ot./(/./"

*Otherwise the selection will pe

'

’

;! ( J.K. Saikia )
J.K.& Associatesg Textilex Co-op. Ltgd.
y R.G. Baruah Road,

B
o , Guwahati-24
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W i L nn Bt NRIOR S L IRIAE S JRE. | criri s sh et B GG a1 L el A AR e £k bas o e Sl

T T g YTE B g el mer 6 @ o fxdes R s If you dre aurveabie 10 the abUVe t20ms AN € nd g, vauy afe
‘ H e Y?q Tm R’ @ q ang @ ;Fﬂ«"ﬂ Qe o withs et | requested 10 appear for & Written examinatine on the ﬁam and
tme 8t the venue qiven bielow, ﬁ

Lo, “ta/.,mtor AN ZIECATSTANT e Y runatL Centre candiraate, ?re@uws‘te"
T3 “.,bmar‘ e C;LCJH?.

el #E | Foll No - W | Post - SRUT 1 ing
562007 4 Ci3IN CREA
FQU HY
. W% 997 | NAME & ADDRESS : REIECERUIEES
PRAUIP KUMLD SaRKIR : ‘ ] HE F D
231746 CiNTR AL $ITANAGAR ! ugt fagad
MALIGAON SUWAMATT 11 )
DIST KAMRUP A3SANM | PLEASE PASTE
' 20 7] : YOUR RECENT
Pin - 71911 PASSPORT SIZE

* ' ‘ PHOTOGRAPH HERE

wthen wE [ Venue .
BH40AANIPUR I0U. SOCISTY . ‘
CoLLEGE, T vdturd], & gwnee (wetadias W@ ey 4)
SO o . CANDIDATE'S SIGNATURE
?:th;;’:{\ , ‘?331'32.35 ' l(o txv;signed in the presence of Imvigdator)
DATZ & 215t APRLIL 1205 . |
' . v | wsafries @ wenwe

INVIGILATOR'S SIGNATURE

fxdun ‘ ; Instructions

AT & qATANT & N w9 F qwn wand A d afaw 'Please bring this call-letter in original with your recent passpont
W YT T A A | TR a1 oF Phaw of & w8 isize photograph firmly pasted on it. A booklet giving information
. Fand vl fewes arrertt & w4 ) ge o ot v 1about the type of tests you will be taking is enclosed. Study this
1z 1 booklet carefully. -
wﬁmaﬁmmwﬂmﬁﬁwﬁim
i Handover this catl-letter to the invigilator in the examination hatl.
' wag [ Yours faithfully,
. z
? s : gk st 9. N [ Mrs 8 Sinhj
Place : Bombay : W WEWEIE (TH0EA) | Deputy General Manager (Op.)
- - o = = - — (e @ we At AR aed o gl ) - - - - - - - - - - - -
(Please detach the portion below and retain it with you) :
Q=g — ey odien 8y garar o3 Qare-EfEar | AIR-INDIA A, W [ waaneg
AIR-INDiA—Call letler for written exarnination ; _ For SC/ST Only
y _ PRAOIP KJUMAR SARKAR | - |
A | Name : : Amount Rs, o ®
‘_(mﬂvr i st @& 7€) (or reimbursement)
vaemeft #9% [ Roll No. : 56270752 | _ .
‘ ' ”Wﬁ'ﬁ & &M [ Candidate's Signature -

B mawmwmwm@m@mﬁ#ﬁm élmr&wﬁxqmmsamwﬁé
F= A A st |

NOTE : The candidate who quzlfy in the written examination will be intimated directly, Air-India will not entertain
any cofrespondence in this regard.
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g~ SR (5T AR-iNDIA
EENA Aa faur, AdEw v & aed, qw, g - 400 099

Inflght Service Departient, Opp. Medicor Bhavan, Sahar, Mumbai ~ 400 099
T gfen B AT 9% / CALL LETTER FOR WRITTEN EXAMINATION

fra nrmuMmeta,

BT RAY %, 1994 & WU fawr o g A, fene ettt e
Ty ORarE @ 6% @ fan ke ono g @z ae A d g ot 3
7 oo afrm @ 2

6 T A @ S mv d A e, avt 3 9 aer diad @ s
30 T A3 & A e e @, @A e @ drn o
T AR @ farReran e aw ¢ anhes @ T 8.3.750 wh
A1 71 g W 6 o 37N Bt 3w g fen s | et
i gl & W TR Qfmia 6.4840 9d W qwn w=w s
a7 R '

g wt sk 1994 & faena & gepa o W eRn st e @
o, watn an Jugwm o sqraae mn T gu et @ yufr: 17
T frm A, afts fawoe @ wegae % fa oofimard 4 sndzs o 2,
TR CF yAnt were B am

o, O sefmd & fe, ® dferg 8 v B fro v #, 7

e v T R R w1994 % wt fawiva @ wepe A R W
201 v R B, 5 s i e g ot 3 7 T e
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Dear SiiMadam,

This has reference to your application {or the post of Air
Hostess/Assistant Flight Purser in response to our advertisement of May
1994 and the subsequent selection process conducted in ths fegard.

Before this selection process could be finatised, a policy decision has -

teen taken to recruit a common cadre of Cabin Crew in the Company

with common concomitany duties and respons.bilities at the
applicable grade and scale of pay. Initially the appomtment will be as
# Trainee Cabin Crew with & stipend of Rs.3,750/- oer month. On
completion of the training period, the gross emotuments will be
£5.4,840/- per month plus other attractive atlowances,

Since the selection process in response to our advertisement of May
1994 was at an advanced stage, it was considered just and far not 1o -
cancel the process altogether but o 8ive an opporiunty to those
candidates who responded to our advertisement,

Accordingly, for the candidates who are interested in being
considered for the post of Cabin Crew, it has been decided to consider
the application which they had $ubmitted in response to our
advertisement of May 1994 afresh and give them an opportunity o
appear in the new selection ‘process consistng of (a) Competitive
Written Examination; (b) Group Discussion; () Pretiminary Assessiment
E(d) Fingl Interview. Candidates who quaslify in the Written Examination
are eligible to be called for the subsequent selection process, each
being & qualifying stage. '

'/,\c‘rcordingly, your application is being considered for the post of Catin
Lrew subject to your fuffilling the following eligibitity criteria and
«sceepting the above terms and conditions.

FEMALE CAND'DATES MALE CAMDIDATES

AGE 1 Should be below 95 years  Should be below 96 years as
as on st July 1994, on 1st July 1994, Relaxable
Relaxable by 5 years in by S years in case of

case of SC/ST Candidates. SC/ST Cendidates

HEIGHT :  Minimum height should
be 157.5 ¢ms. (barefeet)

Minimum height should be
165 cms. (arefect)

WEIGHT : 1n proportion to height
as per Company standard.

In proportion to height
as per Company. standard.

MARITAL STATUS : Should be
unmarried.

COMMON ELIGIBILITY CRITERIA FOR BOTH MALE AND FEMALE
CANDIDATES. :

© Qualiification : Graduate from a recognized University or HSC with 3

)'}ear's Diploma in Hotel Menagement and Catering Technology from a
recognized Institute.

Vision : Normal eyesight without glasses or minimum uncorrected
distant vision should be 6/24 in each eye. However, this must be
correctable to atleast 6/6 in one eye and 6/9 in the other eye. Total™
oower of contact lens including cylinder when used to correct the
scuity of distant vision in such cases should not exceed - 9D {minus two *

~ Dioptres). In'addition; acuity of nizar vision and other parameters must

8lso falt within the prescrited fimits, The candidates wh have
undergone surgery to improve vision will not be considered.

The other conditions stipulated in our advertisement dated May 1994
remain the same, ] .

At any stage if it is detected that the apb!icant is not meeting with the
requirements stipulated for the post or has furnished false/incorrect
Information, then his/her candidature will not be considered and, if .
required will be removed from service,
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From Our Correspondent

BONGAIGAON, June 18—A
meeting  of the Honcaigaon
District Development Comizittec
was held on June 10. The
meeting discussed the imple-
mentation of special health
check-up programine for pri-
mary schéol students in the
district- and asked the Joint
- Director of Health Serviceés to

prepare a plan to cover all the *

students of 863 LP schoolsin the
district, L .
-« Addressing - Lha- \'ﬁ:.‘hw.' i
l)ﬂputv Comunisaionar, Ahz.‘
Ahmed requested the heads of
various development depart:
_ments to submit future plan of
Jactian te develop the district
with locally avallable resources.’
The meeting also decided to
the water resources
avaifable in the district: and the
community polytechnic scheme
of Bongaigaon Polytechnic for
. the benefit of the youth..
‘Land . revenne :i The State
Government: “has decided to
enhance’ »land revenues of

health ¢

Bongaigaon town as per Land
Revenue Re-assessment  Act,
1936. People who want to subnit
objections to theenhancementof
land revenue may do so within
six weeks from the date of
publication of rifixation notif-
cation in the Assam Gazette, says
an official press release.
Lawyers' resentment : The
Bongaigaon Ldwyers' Associa-
tion cpposed the move to
transfer the cases under Railway
Properties (Unlawful Posses-
RAnY ACLwMRtaT Sl
Clams, Worknmen Compensation
Act, "Consumer Forum etc to
Guwahati. A ‘resolution _
adopted to this effect in a
meeting of the Association heid
on June 7 under the presadem~

e Y
Ch

ship of ri Gopal Chandra Das. y TN

The meeting expre.,sed resent-
ment at the move made by the
Government without consider-
ing the difficulties and financial
implications for © the " litigant
public. - -
Convicted for murder : The
Scssxon Judge Bongalgaon MM

W@R‘k@h@p on bamboo

L PR

cmgbﬁs? pregew&n@m

h*om ur(,orreapond‘nt ‘-,
;\Z_A}‘A,_J\_me 18—~ A work-
shop on the *necessity ofbamboo
. crops and jts preservation” was
held recently at the Horti-
cultural Rescarch Station, Kihi-
kuchi. '
Participating n the \vorkshop
as chief ~ guest, Dr
' suy,explamed thegignificance of
bamboo tse: 3

He'stated that bamboo is also
described “as “green gold' and
‘timber of the poor people’”.

Dr- B.pm Khangia, Asgsociate
Professor of Biswenath Ayri-
cultural Coliege and Sri Beni-
madhab Baruah, District Agu-
cultural Officer also attended
the workshap.

Dr Xhangia explained the
techiniques and utilisation of
basmboo' crops in the field of
industry. Dr Basanta Kr. Chakra-
barty of " Aswm Agricuiture
Unm-rwv was the vuext of

"Alok
Buragohiin, of Gauhati Oniver-.

Naraym Kalita, Mlmsterof State
for Revenuwe ,end bef‘cukure
,(h\d\ . . .

.Dharna stogod ! 'l”he t(am-
rup district commlttee of -the

Assam : Press  Correspondents .

Union staged a two-hour dharna
on June 7 in front of the Circle
-Office of Paisshari in protest
2gainst the killings of Parag Kr.
Das, Exggdtive fiditor  of
Asomiya Pratidin, Pabitra Nara-.
yan Chutia, Dipak Sargiyari 2nd
Manik Deori..

South Kamrup™ Press Club,

South Kamrup New Writers and
Artists  Association,
' Lmtpa'm Dal, Azara ﬁmduvou

Sangha and Dakhin Kamrup

Sasetan Parishad .plso sat on
" dharna. - )

The Kamrup district coremi-
ttee of APCU lnter submitted a
meporandum to the competent
authority denrunding adequaie
security  to, .the  journalisis,
Y o T T L. LV ST aauipupy Wy ' WA D% LA Ceeee
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Sarkar convictad Abdul Rahmdn
of Monakocha village under
Manikpur Police Station <o
undergo rigorous imprisonsient
for seven years and to pay z fine
of Rs 50,000 or in default to
undergo further - rigorous  im-
prisonment for two years under
Section 447 of1PClor murdering
Kanteswar Das of the same
village. .

The accused Abdul Ranman

attucked Kanteswar wehile
ploughing i'\ the . field on
Vrruarv el VBGawirh adaih e

The injured Kanteswar wisd on
his way to the hospital,

Sri R N Das, Public Profecutor
appeared for the State while Sri
M Mehmud, advocate defended
t 'fz'ccuscd. -

By A Staff Reponer

-‘?’ (‘b.VAHA.TI June 18— rhe

{failure of the N F leWay

( autho: ities to appoint any of the
16 _successful candidates in the

Missing of o

boys creates

- From Qur Corre:

DMIU’&M June 18 — The ii
aged in between thirteen and fifxe:
of Duligian and at different times d
created quite a gensation in the oil
Altogethernine boys, all studer

of the locality, were reported migsi
three were traced and rescued by

Alarge number of parents, gua,
educationai institutionbs of Duliaj
convened by the oificer-in-charge o
June 17 to discuss the situation a;
prevention of further occurence of

The police have ruled out the n
2ay exiremint dumitc Fig rece Ve
suspected that seine drug trafficke
lered these adoloscont boys to can

.

The police adminigtration hasy
and guerdiane to be alert to keep a
their adolescent children and to p:
thc) go out for private tuiﬂun ufter

The 0.C. of Duliajan pohcv stal
adequate ﬁw;s have hccn ulkcn g

e

misging boys. -7 :

~The names ofthe misuind boys‘
Clasy X, Monoranjan Chetia (15) q
Class IX, Ganesh Chl Geogoi (14) C}

Class Vi and Rasal Gogoi (14) Cla™

.

post of Stenographer even aftet

*six ' months from the date cf‘,g ! '
announcement - of interview g
resuiis, for the purposc, has becn % %7
viewed by the conscious circles : R&hd?&%@ &ﬁ
! here as one more bid te depmg d
“the indigenous people «of job , GUWAHATL: June Ib-—~mv vi
opportunities in the Railways by # Central Committee riceting of  de
some vested interest circles. : Sthe Assam People's Front held i
. According to knowlﬂdgu.b}e ' gecently here at Karbi Bhawan Ir

sources, the Railway Recruit- ;
ment Board, Guwahati, had '
declared ten general, two each of
the Scheduled Caste, Scheduled
Tribe and OBC category candi-
; dates, cligible for the post of
j Stenographer through a news-
] paper notification‘on December
12, 1995. Most of these job
! seekers were local youths. '
- But, despite there being some
| vacancies against the posts, the
F Raihway acthorfties have -

- tn ————

e

1\

under the chwrmansnip of Sri i

Holiram Terang, General Seered Ui
tary of ASDC . and MbLA o
demanded  immediate " with-  at
" drawal of Army Operstioninthe p° =
State, says 8 press releage, i
The mecting attended by all 3¢
the newly elecied MLAS of ASDC lo
and representatives of other ;
constituents namely Autononmy ¢,
Demand Struggling Forum . jh

(ADSF) Biising Mimag Kebang @
(MMK) and CPI(M-L), Libera

" been allegedly ,showing no ton  discuwsed  the x_)oL |
interest to absorb any of th¢ tical situaton of the Swte W
w delected candidates, allege the and the organisatiunal position G
y Qom OUrees. - 00 APF 2nd also adopted APFs @

. * stand on the burning issues at  pi—"
1tyendm Sarmia rsent )
Hlﬁﬂl()ﬂﬁl award The meeting described reaelv- 8

GUWANATI, June 18— ine cOArmYyOperations nthe Suste .7
A e in the name ufso!v.ng the ULFA

Assam- State Cemtre of ihe problam as ‘mest unfortunate th -~

fnstivetion of Engineers (India)

4
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Yay o
IN THE MATTER OF :- J {
_ N Y}ﬁ [\
OOA‘ NO. 147 Qf 1996 | La ﬁv

Shri P.,K. Saxkar
Vs,

YY) AppliCQHt.

Union of Indin & Ors.
AND

eees RCspondents.

IN THE MATTER OF s-

.

Written statement for and oh

bchalf of the respondents.

The answering respondents beg to state as follows

1. Thatp the answering respondents have gone through
a copy of the application filed by the applicant and have

understood the contents thercof.,

2e That save and except the statements which are

speoifically ndmitted herc-in-below, other statements made
in the application axe categorically denied, Further, the

statenents which are not borne on reecords are also denied,
3 That with regard to the stntements made in para-

graphs 6.1 to 6.9 oif the application, the answering respondents

do not admit anything contrary to relevant rccords of the casec.

Contdesesel
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4, ~That with regard to the statenents made in para-
graph 6,10 of the application, it is stnted that the
respondent no. 2, i.e. General Mannger(P), N.F. Railway,
Guwahati, if not duty bound to appoint the apblicant as
reconnended by the Railway Reeruitnent Board. Mcre
capanclnent does not give indefeasible right to be appoin-
teds In this connecetion, provision of Indian Railway
Establishnent Manual Vol. I (Rovised Bdition 1989) hara
13 hay be referred to which reads inter-alin - "Seleetion
of a candidate by a Bonrd or n Rdlway administration

is, however, no guarnntee of cmployment on the railway
which is subjeet to his qualifying in the prescribed
medical cxamination and to his being othérwise suitable
for service under Govemment." It was also made clear

to the applicant that the sclection of the enndidate by
the Bailway Reeruitment Board docs not confer any right

on the candidates for the post through General InStrﬁction
No. 17 of the Employment Notice No. 1/95, against which
the applicant made his application for the post of Junior

Stenographer (English) in scalc Bs,1200-2040/-,

5¢ That with regard to the statements made in Para-

graph 6411 of the application, it is stnted that the list

- of 16 candidntes including the nanc of the appliecant

was recommended on 9.11.95 to the respondent no, 2 for
appointnent. The respondent no, 2 in his turn while

Processing the case for serutiny of the bio-dnta and otherm

Contdesee3
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docunments ctce as required, reccived from the Railway
Recrvitment Board along with the list of 16 condidates,
rcceived complaints of malpractices and gross irrcgularitics
in thc sclection proccss. Confideniial letter from the
Chicf Vigilance Officer, N.F, Railuay, Maligaon, was received
advising thé respondent noe 2 to pend offering lettor of
appointment. The letter of the Chief Vigilance Officer,

Ain fact, xwcads as under :-
o "eee As a number of complaints have boen received
N ' dlloging adoption of malpractices innthc above
reeruitment and the same are under investigation,
i1t is requested that no appointment letter for the
~post of Jr. Stenographer (English) should be imsucd
till a clearance is given by Vigilance,"
T hus, in vicw of above, respondent no. 2 refraincd
from taking further action for issuing appointment letters
to the applicant. Subscquently the respondent -no. 2 reccived
a lcttgr fron Railway Bonrd, for cancclling the reeruitment
broccedings of Jr. Stenographer (English) due to numerous
irregularities detected by the Vigilance Deptt. Copy of
the letter is annexed as ANNEXURE R/I,

6. Thnt with regard to the statements made in para-

graph 6.12 of the applieation, the answering respondent do

not adnit anything contrary to relevant rccords of the ense.

Te That with regard to the statéments made in pam-

graph 6.13 of the application, it is stnted that this is

contd. L 04



not relevant with the cnses of 13 applicants agninst 0.A. %
no. 142/96 to 155/96, who were recommended by the Railway
Recoruitment Bonrd, Guwahatie The advertiscment Notice

No. 1/96 datcd 2045.96 was for additional 8 posts of Steno-
grapher (English) in scale . 1 200-2040/-, This has got

no bearing with the pancl in question.

Another Enployment Notiee No. 2/95, Category No.
1 is fox the post of Officgy Clerk in scalc B.950-1500/-,
This categoxy is quite different from the eategory of
Junior Stenographer (English) in scale Bs.1200¢2040/- and
as such, this has no relevance with the ease of Junior

Stonographer (Bnglish).

8. - That with vegard to the statements made in papn-
graph 6.14 of the applieation, the answering respondents
do not admit anything contrary to relevant records of the

CasSCe

9. That the answering respondents submit that the
aforesnid sclection has to be cancelled in vicw of various
irregularily and malpractices in the seleetion; As alrendy
pointed out above, mere empanclment of a condidate does

not give any indefensible right of appointment, The
candidates were well aware of tho decision to cancel the

sclcetion. The said decision has been taken in the greater

public interest.

Contd,,se5
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10, That the answering respondents crave leave of the
Hon'ble Tribunal to submit ndditional written statenment in

case the same is found to be necessary in due courbe,

11. o Ihat in vicew of the facts and circumstances stated

above, the instant application is not mrintainable and liable

t0 bc dignissed.

VERIPICATION,

I, M- ARAHMD » aged about 34 years,

by occupation Railway Service, vorking ns Deputy Chicef

Personnel Officer of the Northeast Frontier Railway,

do hereby solemnly affirm and state that the statements
ande in parngraphs1 and 2 are true to my knowledge,

those mnde in parngraphs 3 to 8 are truoc to ny informtion
being matters of records and the rests are nmy humble sub-

nission before this Hon'ble Tribunal,

»
DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAITWAY
MALIGAON s: GUWAHATI
FOR & Ol BEHALF OF
UNION OF INDIA
it oty (T8
3;)1 E(’;?ief F:arsonnet osficer (G)
) Wy, TagE-781011.
Y ?‘)mﬁiuf:aﬁa“-”“’."'



ANN-EXURE R/I.

Railway Recruitment Board s: Guwahati.

No. RRB/G/41/90.  Dated 05.9.96.

NO TI GE,

Sub: Cgncellation of Recruitment panels of Stenographexrs
0English) in scalc s.1200-2040/- under Cotegory

No. 7 of Employment Notiece No. 1/95 dtd 26.4.96
and Craft Teacher (Bengali Mediun) in sealc:
f541400-2600/~ under Crt, No. 6 of Employment Notice

Nos 3/94 dtd 19.12.94,

- —

Railway Bonrd vide their letters No. 95/E(RRB)/
25/13 dtd 7.8.96 and 96/E(RRB)/25/13 dtd 21.8.95 have
cancelled the Reeruitment pancls of Stenographer (English)
and Craft Teacher (BM) mentioncd on the above subject due
to various irrcgularitics. Hence, the Recruitment panels
of Stenographer (English) and Craft Teacher (Bi) stand
-cancellced.

Sa/-

(B. Kalita)
Chairman
Rly. Rectt. Board s: Guwahati.

Copy forwarded for information and n/action tos-

1¢ GM(P)/MLG.

2. @i/Vigilance, MLG.

5« Roett. Section in Office.
4. Notice Board.

(B. Knlita)
Chaimman .

(%5 Ko Rly. Rectt, Bonrd :: Guwahati,

— U ' Sd/-



That the answering respondents have already filed

theizr written statemcnts in the aforcsaid 0.4. However,
after filing of the written statements, the applicant prayed
for cexrtain amendment to the Original Application which has

since been alloweds Thercafter, the applicont has filed
consolidnted Oehe

Instead of repenting the contentions
raised in the carlier written statenent, the »

cspondents
crave leave of this Hon'ble Tribunal to refer

and rely upon
the same at the tine of hearing of the instant 0.4,

However,
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LN THE MATIER OF -
O. Ae No. 147 of 1996
Shri P.K., Sarkar see ADplicant,
Vse .
Union of Indin & Ors. ... Respondents.,
AND
IN THE MATTER OF;-
Additional written statements on
behalf of the respondenis,
The respondents beg to state as followg 2=
1.
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s ince the amendment has been nllowed which has not been
incorporated in the consolidated petition, the respondents

beg to file this ndditional written statement dealing with
the amended poition.

2 That the respondents have gone through the
amended portion of the 0.Ae apd have understood the contents
thercof. Save and except the statements which arc specifically
adnitted hereinbelow, other statements made by the applicant
arc cabegorically denicd. Further, the statements which are

not bornc on records are also denied.

3 That in the caz}icr written statement, it has

already been stated that the.sclection in question pursuent
to which the applicennt has staked his clninm for abpointment
has nlreagy bgon cancelled in vicew of the various irregulari~-
ties and malpractices in the sckéetion. The irregularitics
found in the sclection of Junior Stenographer in séale

fse 1200-2040/- agninst Employment Hotice Ko, 1/95 dt 26.4.95
conducted by the Railway Reeruitnment Board, Guwahati, which

has necessiated cancellation of the cntire scleetion are

ns follows s~

(a)

In the adversiscment of Jr. Stenographer, required
qunlification was mentioned only as latriculate without

indicating anything about the qualification of diploma in

Contdeese 93
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shorthang and type~writing.

i ;1{611

J
The advertisenent also did not

stipulate production of diplona certificate. As o result,
many of the eandidates did not submit the same although

they wre qualified both in shorthand and type-writing and

had diploma certificate. However, the Railway Reeruitment
Board, Guwahati, mejected the condideture of mnny cligible

candidates on the ground of non-submission of diplona

certificate, thercby deserving cligible eandidates were

deprived of consideration gfor scleetion,

(b) Sample test checks revealed mistaked ip totalling

in the written paper and in computation of marks which has

resulted in empanclment of candidntes securing less narks

and oxclusion of candidates securing more marks,

(e) In the recruitment piv cess, it has been found that

all the three stnges of testing, the knowledge and quality

of the eandidates have been handled by a single individunl

(Menber Sceretary, Railvay Reeruitment Board) instend of

getting the works done by different qualified persons ns
under -

(1) Sctting of question paper for written test,
(ii) Selecetion of dictation passage,

(iii) Preparation of final markshect iholuding mrrks

for viva-voce test only @onc by MS/RRB himsclf

¥ithout any signature fron other two members,

This hns raiscd doubts of mlprctice by MS/RRB.

Contd,.....4

78101,

Guwahatt-78101°

)



731011,

T-
Guwahﬂﬁ

WA,

. B
o | 56 €

()

Ads per Donrd's cxtant instruction 15% of marks for

written test ond viva voce tegether is required to be fixed

for vhva-voce, But in the subject selection, ERB/Guwnhnti,

has adopted 15% of the sum total of marks fbr written test

(200 marks) short test (300 marks) as well as viva-voce

narks (90 marks). The marks of shorthand test (300) was there-

fore irregularly included in computing the marks for viva-voce
tests This has allowed the seleetion authority undue flexibility

in the final allocation of marks of a candidate though he might

have sccurired less marks in written test.

(e) In a nunber of cnses, it has boen noted that marks

once ‘allotted in the shorthand transcription sheets have becen

over-wiitten/defaced and new marks nllotted, obtensibly to

Lavour the candidntes of evaluntor®s choicc.

(£)

It has been noted in sone cnscts, that though the

shorthond dictation seripts do not contain certain matorinls of
dictated passage, the type tmanscription sheets contain the

noterinl of the dictated passage and in a better way., This

indientes adoption of malpractice in conducting the shorthand
test. .

(g)

On a viksual checking, it has been noted that in

certain answer seripts (transcription sheet) containing poor
berformance, higher marks have been alloted in conparison to

that containing better performance.

Contdese..5
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The above imwecgularitics in the sclection arc only

illustrative and not cxhaustive. In any casc, with the
above irregularitics detected in the scleetion, the respondents

were left with no other option thon to cancell the entire

sclection; By doing sok no irregularity has been committed

by the respondents - »ather the samc has been done in the
larger public intercst which has also brought confidence
anong the public. The imregularites werc detected upon an
enquiry conducted by the Vigilance Deptt. of the Railunys
and in consideration of such enquiry, the selection in
question has becn eancelled and the applicant should not

nake any gricvance agninst the samc.

4. That with regard to the statements made in paragraph

615 0f the O.A. the respondents reiterate and reaffirn

the statements made herc-in-nbove.

e Mot wader the facts and circunstances stated above,
nonc of the ground urgedd by the applicant towards granting

the reliefs praycd for are susuainable and accordingly, the

apPlicant is not cntitled to any wvelief as has been calimed.,

Oo That in vicw of the facts and circunstances stated

above, the 0.A. is linble to be dismissed with cost.
|

|
i
|

Contd,..,o6
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VERIFICGATION.

I, Shri o, Salin , aged about _3__;5;% |

years, by occupation Enilway Seivice, working as Deputy
Chief Personncl Officer of the H.F., Railway ndministration,
do bereby solemnly affizm and state that the statements
made in paragraphs 1 and 2 are truce to my knowlcdge,

those made in paragraph 3 to 5 ave truce to my infomntion
being matters of records of the case which I belicve to

be truec and the rests are my humble submission before

this Hon'ble Tribuna.

DEPUI'Y CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAIIWAY
MAIIGAON :3 GUJAHATI

FOR & ON BEHAIF OF

UNION OF INDIA, -

N 5 g afar (Te)

;. Chiet Personne! Ofticer (Q)

T &» WA, m\z‘mawn,
N F. Ry, Guwahati-78101j
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IN THE CENTRAL A)“I“I”” RATIVE TRIBUITAL

0.A.No0.147/96
shri Pradip XKr.Sarker ...Appliceont

-Vsa-
Union of Indiz & Ors. ...RBespondents

- AND-.

Iin the mphter of

Rejoinder of ‘the spplicant agelinst
the written statement »nd Addl.
Written Statement filed by the

egpondents.

1e ' Th -t the copies of written sitotement as well
as Addl.written strotement filed by the respondents have
been served unon me through my counsel gnd going through
the contents of both, I hrve understood them thoroughly.
I ccnsider iﬁ necessary Lo file » rejoincer 2nd as such

game 1g filed as fcllows -

2, That in osra 5 of the written stztement
it ig shtebted that - "...As o number of cowmpl-ints have
been received nlleging ~doption of mplpractice in the
sbove recruitment nd some are under investigntlon,

it is requested thret no appointment letier for the post

of Junior Stenogrnpher(Zunglish) should be lssued
€n/ +111 clesronce given by Vigilence." The respondernts

held..es .

Rod; } ICumas Aordeose
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2
‘held up the sppolntment because nuwber of cowmpl-ints
h sve been received regarding sdoption of malpractice
gnd entire mptter wss investigeted by vigilonce, wneress
sehing ucon the vigilahce report the rallway board

coneelled the recruitment psnel on verious irregulsrities

snd not 5 single word of malpracitice was spoken in the

cancellsntion oraer.

3. Thst the ground shown in the sddl.writsen

stutement in para 3(a) that guglification o

h

(o

o
3

!
O
=
3

_.J

of shorthand ond type writing wos not shown in the

~dvertisement is not correct.

4, Thot in para 3(e), the ststement goes thus -
"In 5 numb of cases it hns been noted that mworks once
alloted in the shorthand trsnscription sheet hgve been
over- written/defnced ond new morks alloted, obstrusibly
to favour the cnndidqte-of evplustor's choice". In this
sthotement the respondents did not stnte thzt the merks
given in the oollc snt 's book wrs chauged or over-wri%&en.
In thi: conuection, 17 is to be stated that in response
to the advertisement,notice i.e. Annexure - II1 gs tany

o8 2120 condidertes opplied snd 1520 zopesred in the

a4

written test, out of which 172 were tested in speed test
~ud subseguently 47 were ssnt for viva-voce test and

finally empsmelled cindidrtss were sent for s polntment.

5. Thot it is very nptural os stoted in psrag 3(e)
thet in - number of cases it has been uoted that w-rks
once niloted 1n tne shorthsnd treunscription sheet hove

DEEN seeass

Jz;lLL{F V(E?““” équVwﬁ{



* very help to this Hon'ble Tribunal for arriving ot

L1~
3 q///
been over~writteh/defaced.nnd new warks ~1loted, t?

obstonsibly to fovour the condidate of evaluastor's

 choice®, In other words, in the answer scripts of

125 candidntes who were declpred unsuccessful this
over-writing act might -hove done o~nd it never happened

in the cgse of the applicant.

B, : That in reply to the stotement mode in

para 3(f), the applicant beg to state that dictotion
token by one stenograopher does not tnlly with that of
=nother. It is humpnly impossible to rexd snd to type
out shorthsnd sﬁriptS'of one stenogrgpner by cnother,
The agpplicont appegred in ihe speed test not to obtyin
s diploma on stenography, but to type out correctly the

dictotion passage znd as such the allegation of malproe-

tice does not exists »t all.

7. That in view of the facts stated above,

the written statement as well as the addl.written

~stotement filed by the respondents h-ve totally foiled

to make out the caose of malpractice cmd ns such both

the documents are not tensble under the law ond there is

n  correct decision nnd ns such both the documents are

without ony werit.

3. Thet the written statement o-nd the Addl.
written ststement spenk of crudest form of orbitrariness

affected by bics and/or actunted by m-lafides.

9. : Th~t. the present rejoinder is filed bonafide

~nd in the interest of justice.

Verific_‘j,tion. ssv0eve
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VERIFICATION

I, 3hri Pradip Kumar Sarksr, son of
Paresh Ch. 8arksr, aged 27 years, by casle Keysstha,
by religion Hindu, resident of Rly. §r.No.251/B,
Central Gotrnagar,Guwsheti-1l do hereby solemnly sffirm
and verify that the contents made in paragraph 1
of this rejoinder are true to my knowledge -nd those
made 1in Darsgraph 4 ére derived from iunform»tion from

the office of the Rly.Recruitment Board,Guw-hzti znd

rest ore humble submissions Before this Lon'ble Tribunal.

—
AND T sign this Verification on this {f(kdoy

of April, 1897 at Guwohsti,

J jELaJA;}p ‘K:éifut fg;%<k641
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IN THE CEITRAL ADMINISTRATIVE TRIBUN AL
GUW A ATI BRICH. -

IN THE MATTER OF 3~

0.4 No. 147 of 1996

Shri P. K. Serkar eve Applicpnt..

\

. Vse

Union of India & Orse  «.. Rospondents.

aD

IN THE MATTER OF :-

Reply to the rejoinder fi led by .

‘the applicoent.

The answering rospondents beg to stete as follows :-

le - That the onswering respondents have gone

th_rough the copy Qf the rejoindgar filed by the ;applic:_mt ‘

_and have understood thc contents thereof. Save oand exeept

N
(@]
&T

i TR, G- TOwe.
% 7. ty., Cmpelul)- YO}

.

the statements which are specifically admitted here-in-below, .

other statements made in the rcjoinder cre categori cally
denicd. Further, the statoments which are-not borne on

records are also denied.

2e - That with regerd to the stotements mede in
poragreph 1 of ’tlz_e_rojoiv.ridcr,v the onswering respondents

do not adnmit anything contrary to the rclevont rcecordse

i

9\’(\2 ﬁ?’::tﬂ - Gontdess...2
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3e Thot with rogard to the stotomonts mde in
paragraph 2 of the rejoinder, the enswering respondents
beg to stote thot the recruitment ponel hos been eancelled
in view of various irrcgularitics s pointed out in ul;e
vigilence reporte The irrcguloritics pertaining to  the
sclection and publication of the penel hove nlready been
zighligb ted in the ﬁdditional writton ste tczacnt. Invosti-
getion wes eo rried out on the basis of the complaints..
Irrcguloritics in the entire proccss of sclection includes

malproctices also.

4. T{;et with :rcg;ard to the stotements mede in
paragraph 3l of the xf_ejo,indcgr,_ wlz}.le denying the contentions
mde ‘chérein, the answering respondents beg to stote thet
in the o..dverti semhtg'_subm ssion of diplome certificente
along with application forn was not nentioncd as a consc-
quence of which mony eligible condidotes did not submit
their certificotes flong with the epplication forme 4s
clready stoted in the writton stotement, their such apm
applications were rejected o.ri ‘the ground of non-submiésion
of diplomn certificotc which needless to say, deprived
mony eligible cendidotes o»borwisc eligible for considcration.

In the adverc,isomem, the quolificotions stipuleted was

- as under -

"Category s 7 - Stonogrepher (English).

Qualifiestion ¢ Matriculate.

Contd......?
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Speed s 80 words per minutc ond 40 words
per mnute in SIxértlzend ond Type- ‘
l | wl_‘iting respectively._
| Knowlcdge of Hindi Stenogmphy is
an additional qualificotion and

will be given prefcrencce
Agc s 18 to 30 yoors."

| Fronm the above, it is cleor thot although the .
quelification *motriculate! wes speeifically mentioned
with requircd speed in Shorthond ond Typc-writing, the
adverti scrent }did not menti on an:)thing about the subnission
of diploma certificotes in respect of Shorthond and Type- |
writinge. Thus, going by thc advertiscment, tlthough it
was not specified to produce the diplonc certificates but
on serutiny of applicotion forms samo was mede obligatory
as a eonsequence of which the Retlway Recx_'uitmqnt Boord

rejceted many opplicotions on the ground of non- subrission

of diploma certificttes in support of qualificetions in

Shortl:and ond Type-writinge Necdless to say, this hos

resulted serious mis-corringe of justice ond has coused
prejudice to mony eligible condidates who werc otherwisc
cligible under the tornms of the advertiscment. This hos

vitiated the entirc sclcetion processe

Se That with rcgord to the stotements mude in
paragrophs 4 and S of the rcjoinder, the'mswering respon=

dents bog to stote that in @ number of etscs marks onco

allotted were changed, over writton/defaced and new marks were

d A \ Contd. ve o0l

> ve
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allotted by the cveluator. This is once of the grounds
for which cntire sclcetion was held to be vitiated and
accordingly, the entire sclcetion wos concellcde 4s rogords
staternents regording nunber of candid;ztes applied for the |
post appoared in the written test, spocd test and viva
voce tost, the mswerizig respondents beg to stote when
irregulé.rities were dcotectod through-out the process of
sclection amongst the snid candidotes, os o policy dc;ei sion,
the ontire sclection wos concclled. Amidst the irregnloe
rities were dotectd, suclz"cmceilation of scloction was
the best course dpen@d which needless to say, has brought
confidence to the public in general, moro particularly,
the cligible condidotes who cither appeared in the scloe-
tion or could not é.ppe;zr in the selccetion boeruse of non-
subri ssion of diplomo cortificatess In such & sclection
wherein such irregulcritics os pointcd out in the sdditional
writton statersz comc to light, it is immaterial os to
whether there was ony qvexh'writing end/or oddition of new
norks in eny particular answer script. The sclcetion
~ procoss c':hnot be individualised and will hove to be token
as @ whole. Among the opplicants who have opprodchied this
Hon'ble Tribunal by filing various O.d4s, it hos been found
that there is over-writing to the marks alrcady allotted
by the cvaluttor. In sone etoscs totnlling i etokes  were
elso dotceteds  Montion mey bo made of Shri Po J. Deos

(4pplicant in O.4. 146/96) , Smt. Komola Doka (applicont

COn.tdoo. «eb
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in 0.4 145/96), Sri Mrittunjay Ghosh (opplicont in O.d. g 3

150/96) , Shri Rupak Chekroborty (applicont in 0. 4. /96) ,
Sl;ri Pabitra Kr. Kekoti (opplicont in OfA. 151/96) e Shri
Pabitra Kre. Kokoti has been shown to have obteined 124
marks in the written examination &s agninstvactual nark
116, This was because of mistoke in totellinge If  the
marks of written cxomination is corrcetly ctlculated (116
mirks) , in that ctse, he get total marks of 353 instead of
361 and would not have bcen cmpanclled, os in that case
onc Shri Sujit Chakreborty (Roll No.810556) who hes obteincd
totel of BGQ narks would have been cmpencllcd. wneg‘such

mi stokes have been dotectad in @ numbef of ctses ineluding
over-writing in the totel morks, douplod with mony other
irrcguloritios as indicated in the cdditional wz"it_te|nl

statenonts, therc woas no option left for the competent

a-uthority thén to caoncel the entirc sclection. The applicants

connot individuclisof their case at the cost of the larger

intcrcste

Ge That the answering rGSandents categorically |
deny the contontions made in poragreph 6 of the rejoinder.
The applicant has tofally misunderstood ond ndsintcrpretcd

thie averments mede in paragraph 3(f) of the odditional

‘writto statcments. It is not corrcet thot dictated passages

token in Shorthand cannot be read outdtogother by o Shorthand

cxporte.

Contdeecee b
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e | That with rog ard to the stotoments made in

paragr cphs 7, 8 and 9 of the rejoinder, the enswering

respondents c:’togori cally deny the contentions roi sed there-
in '=.nd the app]ict‘no is put to the etricuest proof tbereof.
It is catogorieo 111y denicd thet the written statenents
filed by the rospondents spcaks of crudest form of arbitre-
rincss offccted by biesed and/or actuated by melefide.

The sclection in quostion has becn concelled with o viow

to bring faimess end tronspirency in the mothod of
seloction. The cpplicant cennot claim as a matter of courso
for belng oppointed t‘°,. the reilwoy scrvicc. gmidst the
irrogularitics dotected in tho .entvire‘ process of sclection,

there wes no option left for the competent authority to

“concel the cntire selection which hos brought confidence

among the ‘geridr:;l public, morec particularly, amongst

the eligible condidates.

. 8. Thot in view of the facts ond ecircumstonces

stoted a-bove, the' coacellation of the sclection wes just
mﬁd proper ond the Hon'i:le‘ Tribunal would be reluctont |
to intorfore with the seme and the 0.4 filed by the
app‘iicz'nt is liable to be dismissed with cost.

Verific(l‘tion. coecel
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+

-1, Shri C - ‘ N qﬁ y aged obout

?33/5' _ years, by occupotion Redlwey Service, working
as Deputy Chicf Porsonncl Officer of the Northcast
Frontier Reilway, do hercby solemnlyaffirm and
stgte‘that_the statem@ntsvmnde in paragraphs 1 ond 2

ere truc to my lmowledge, thosohande in porogrophs

3 to 7 arc truc to my infornotion being matters of

rocords of the case, and the rests arc my humble

submission before this Hon'ble Tribunal.

—.at.
VAR i )
DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RALLWAY
MALIGAON :: GUWAHATI

FOR & ON BHIALF OF

UNION OF INDIA.




